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LOK SABHA

Monday, March 23 1050/Chaitra 2,
1881 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[Mr. Sexaxea in the Chair).

ORAL ANSWERS TO QUESTIONS

Ex-Servicemen’s Advisory Committee
+

Shri Bhakt Darshan:
*1445. { Shri Rajendra Singh:
Sardar Iqbal Singh:

Will the Minister of Delence be
pleased to state.

L ]
(a) whether the proposal to appoint
an ex-Servicemen's Adwvisory Com-
mittee by associating with it ex-
servicemen has been finalmed; and

(b) 1f so, the broad outlines of 1t?

The Deputy Minister of Delence
{Sardar Majithia): (a) The proposal
has been considered and dropped.

(b) Does not arise.

Shri Bhakt Darshan: May I know
the reasons why the proposal has been
dropped after so much of delibera-
tion?

Sardar Majithia: For the simple
reason that we found that, after giving
thought to it, it was not quite right
4o that.

Shri 8. M. Banerjoe: May I know
what positive steps are being taken
1o provide some sort of employment
for the ex-servicemen, and whether
425 LSD-—1
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any committee will be appointed to
explore the possibility?

Sardar Majithia: This question does
not, 1 think, arise out of the man
question.

Shri 8. M. Banerjee: I want to
know.. . .

Sardar Majithia: This 13 about an
advisory committee. The hon Mem-
ber has already put & number of ques-
tions on that.

Mr Spesker: Then the hon Mins-
ter need not answer the question

Shri Bhakt Darshan: May [ know,
if the advisory committee 1s not going
to+be established, what 1s the arrange-
ment to give relief to these ex-
servicemen?

Mr. Speaker: The same question
was put The hon. Member must
confine himself to the composition of
the advisory board, whether it will
be appointed or not Next question

Untouchability in States

*1448 Shri R. C Majhi: Wall the
Minister of Home Affairs be pleased
to state

(a) whether it 15 a fact that some
State Governments have claimed that
there 18 not much of untouchability 1n
thewr States; and

(b) 1if so, whether 1t has been vern-
fled”

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
() The Commissioner for Scheduled
Castes and Scheduled Tribes has,
however, mentioned 1n his Report for
1057-58 that “The State Governments
of Assam, Kerala and West Bengal
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and the Union Adminisrations of Man-
pur and Tripura olaim that there is
not much of untouchabiity in theu
States/Territories.”

{b) Does not arise .

Shri R. C. Majhi: May 1 know
whether there was no untouchability
in thote States or whether 1t has
been removed on the report of the
Commssioner for Scheduled Castes
and Schduld Tribs?

Shri Datar: The Commssioner has
been suggesting the removal m his
previous reports That is the reason
why we brought thiz to the notice of
the State Governments. We requested
them to make enquiries as to whe-
ther untouchability has been disap-
pearing. So far as these three States
and the two Union territories arc
concerned, they believe that the pro-
blem is not so serious as it once was.

Shri R. C. Majhi: May I know whe-
ther any gsants have been given o
the States for removing untouchability

Shri Datar: We are giving grants

Shri V. Eachpran: May I know the
number of cases registered in Kerala,
the number of cases m which there
was conviction and the number of
cases in which there was acquittal?

Shri Datar: I have not got the
figures.

Shri B C. Mullick: May I know
whether m Assam and Kerala, the
sweepers are allowed to enter hotels
and temples and whether they get
the services of barbers and dhobies?

Shri Datar: I would hke to have
notice on this specific point.

Shyrl Somavane: May I knaw whe-
ther the Study Groups visited all the
States and whether they have pre-
sented any report?

Shri Dxtar: The hon. Member fﬁ

possibly referring to a general Study
QGroup. I believe that they visited a
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number of States and they have still
to visit some.

Shri B. K. Galkwad: May I know
whether it is a fact that thousands.of
public wells in Bombay State as well
#s in other States are not open to
Scheduled Castes even today and
these people are treated as untouch-
ables at all the'e public wells?

Shri Datar: I am afraid the hon.
Member has exaggerated the position.

Shri B. K. Gatkwad: My point

Mr. Speaker: A general question
requires only a general answer, Pro-
gressively, they are trying to improve.
If any particular case 1s brought to
the notice of the Government, thev
can find out. The hon. Member may
write to the Mimi<try or ask the Min-
£stry

Shri B. K Galkwad: I was bringing
to the notice of the Hon'ble Minis-
ter .

Mr. Speaker: The general questwon
takes away the effect of the individual
question

Shri B K Galkwad: It 1s not an
induvidual question It 15 a general
question

Mr. Speaker: What 1s the question?

Shri B. K. Galkwad: May I know
whether the report of the Com-
mussioner has clearly stated that in
each State many wells are not thrown
open to the so-called wuntouchables,
and that this practice 1s being observ-
ed even today” I want to know whe-
ther it is not a fact

Shri T. B. Vittal Rao: In
village it is like that.

Shri Datar: The hon. Member has
not studied my amnswer, I think. The
answer related to the Assam, Kerals,
West Bengal, and two Union territor-
1es—Manipur and Tripura. In other
States there iz still untouchability to
a smaller or greater extent in differ-
ent paris. Steps are being taken by
the State Governments to see to it
that untouchability disappears as early
as possible.

every
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Hyderabad Mouey in  Westminster
Bank, London

»1447. Shri Vidya Charan Shukia*
Will the Minister of Home Affalrs be
pleased to state:

(a) whether any progress has been
made 1n the matter of recovery of
over ome million sterling lying with
Wastmunster Bank in London belong-
ing to erstwhile Hyderabad State, and

(b) what fresh steps have been
taken or are proposed to be taken
to secure early settlement of the
matter?

The Minister of Home Affalrs
(8hri G. B. Pant): (a) No

(b) Appropriate action for tht
recovery of the amount will be taken
at a suitable opportunity

Shri Vidya Charan Shokja: May [
know if there are legal difficulties in
recovering the sum from the West-
rmunster Bank and, 1f so. whether
Government have examuned the pro-
posal for having a suitable law passed
in the Indian Parhament to remove
the difficulties? .

Shri G B. Pant: 1 wonder if the
Indian Parhament  has jurisdictson
over this matter.

Shri Vidya Charan Shonkla: May I
know 1if 1t s a fact that Lord
Denning, while the debate was gomng
on 1n the House of Lords about this
question, opened that this law was
unsatisfactory and that the United
Kingdom Government should take
appropriate action to amend this
law, and may I know if the Govern-
ment of India have taken up this
question with the United Kingdom
Government?

Bhri G. B, Pant: If a certain Lord
in the House of Lords has made a
suggestion, probably the Government
of the United Kingdom have examin-
ed that suggestion.

Shri T. B. Vitial Rao: May I know
when a suitable opportunity will

ariee, in view of the fact that the,

CHAITRA 2, 1881 (8AKA)
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whole matter has been hanging fire
for nearly ten years now, and may I
know whether there is any reasonable
proqu.!ct of getting this amount®

Shri G. B, Pant: Unfortunately, we
have not succeeded in getting it so
far. So we have to wait for some-
thing that may enable us to get this
amount We are as keen on getting it
as anybody else can be

Shri Vidys Charan Shukila: May 1
know from the hon. Home Mirster
any 1dea of “a suitable opportunity”~
Could We have a defintion of that
‘apportunity’?

Shri G. B Pant: An opportuniy
when we can succeed in getting the
amount

Training School for Oil Refining
l.ndut{y
+

Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleaged to refer to the
reply given to Unstarred Question
No 2033 on the 18th December, 1958
and state at what stage s the pro-
posal for setting up of a tramung
school at Bombay for ol Refining
Industry?

The Parliamentary Secretary lo the
Minister of Steel, Mines and Futl
(Shri Gajendra Prasad Sinha): The
Government have no such proposal
under consideration at present

Shri Ram Krishan Gupia: May 1
know what other steps do the Gov-
ernment propose to take for training
the personnel for this industry? °

Shri Gajendra Prasad Sinha: For
the refineries under the private sector,
they have got their own arrangements
to train people. For the future re-
finenes 1n the pubhc sector, arrange-
ments will be made with the countries
who are collaborating with us.

Sbei Ram Krishan Gupta: May 1
know whether Government has made

any assessment of the trained per-
sonnel required for this industry up

*1448
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Shri XK. D. Malaviya: So far as the
0Oil and Natural Gas Commigsion is

concerned, we have now only one
mtmummgmmml

We had some dificulty in getting more

electro-logging party; that is correct
electro-logging stations.
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Director-General of Ordnance
Factories

*1450. Bhri Rameshwar Tantia: Will
the Mingter of Defence be pleased tu
state )

(a2) whether it 1s a fact that the
new Director-General of Ordnann
Factonies has been given a pay sculc
higher than what was prescribed for
that post, and

{b) if s0, what were the reasons fo:
this change of pay scale?

The Deputy Minister of De.ence
(Sardar Majithia). (a) Yes, £n,
above the scale prescribed in 1947

(b) The piescribed scale of pav
for the post » intended fur a post-
1931 civiban officer No post 31 c¢n-
trant has so far been appointicd to ths
post The previous Civilian incumbent
was an [ SE officer and given a scal
of pay of Rs 2,500-100-3,000 The
present Director-General of Ordnance
Factories 13, a pre-1936 Commussioned
Officer 1n the Indian Navy entitled to
proiected rates of pay like Indian Ser-
vice of Engineers officers He was,
therefore, fiven the same scale of
pay as was applicable to his prede-
eSS0,

Shri Rameshwar Tantia: What arc
the technical qualifications of the
new Director General?

Sardar Majithia: He was the semor-
most engineering officer in the Indian
Navy and therefore he was eminentis
suited for this post.

Bhri Vidya Charan Shukla: This
new Dhrector-General of Ordnance
Factories was also given a special
entertainment allowance of Rs 250
a month and special permission to u<
the staff car for private purposes on
payment of Re 50 only What were
the special reasons for giving these
facllities to this officer, which were
mnot given to his predecessor?

Mr. Speaker: I am not going fto
allow such smal} trivisl matters. When
vou appoint a Director Genersl,

MARCH 23, 1059
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Rs. 250 a ' month does not seem to be
too much I am not going to allow
such detailed ngqury, practically an
inquation, into the detmils of od-
Tunustration; we cannot be spending
away our fime over such small
things

Shri Goray: If the Auditor-General
mentions 1t i his report, where do
we take 1t up?

Mr Speaker. Whv should he assume
that the Auditor General hag men-
tioned thi”

Shri Goray The report 1= given to
u

Mr. Speaker Shall we go  iniu
ever vthing’  Possibly there may be
one error and one rupec I» last Shall
I allow that to be discusved heve?
The Auditor General 1s bound to vlace
the report before the House and 1* 1~
for the House to decide as to  vha!
are mmportant and what are not
mmportant

“Shri Vidya Charan Shukla 1 want
to know the special reasons

Mr. Speaker., I cannot allow, ihe

reasons are transparent and self-
evident
e W & frd s e

*
" =t T wte :
TR {ﬁmm;

w7 o w3 FEEIT odgus
¥ Frrifed wow megr o3 ¥ dwr
* maw ¥ oag wd Y owor ow3@
fw

(%) wlear & wfeforr s
firer vt qT wrew wgdt i ford et
de ¥ sfowor ¥ 01 ard®; dic
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(@) vl & whmawr ¥z
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¥ o wit wfem w1 7 18 w99 A
qT T@r o

(w) fam vaTv &1 I #Y A
¥ VET § I KT APA &1 FH F94 F
3 gt T w17 AT a9 19
FEtr At A A W R A
ISOme Hon. Members: In English
aico,

Dr. K. L. Shrimali: (a) The pro-
posal at pre-ent, 15 to establish onhy
one Traming Centre for the Adull
Deaf A site for its temporarv .-
tabhishment has not vet been™finall
cho.en

(b) Revised plans and estimates
designed fo reduce the cost of the
proposed buRding are being examMn-
ed

oY wow QiR T qET g
AT ¥ Fw F1 W owiy feA

@iy ?

o 7o ®io st Forret ot
Z1 ¥% W 4191 §1 SgifaT 53 9
s & s H ¥

Aoy ¥ ¥ O ferfer
AWt arEs R

WMo wro Wio sftwmet : agT 7F AT

o Y T A 6T A & b A
W T® e Y semga fear s
Shrimat{ Ila Paichoudhuri: Have

any steps been taken to traun person-

nel to help adult deef in this matter®
Is there any centre for that training?

Dr. K. L. Shrimali: This is rather a
difficult question. I course of time,
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as we start centres like this, the per-
sonnel will also have to be trained
At present the proposal 15 to set up
only one centre near about Delh:
and « hope we can get the requred
prrsonnel for that particular centre
When we have a scheme for expan-
sion the question of traimung person-
nel will also be considered

Pandst D N Tiwari: What 15 the
vsimated cost of establishing ths
bullding® Are any steps bemng taken
to wee that the cost 1s reduced”

Dr K. L. Shrimali: The cstimates
submitted by the CPWD were rather
high Thueforr, we asked them to re-
vise the estimates Awtording to the
tuvised o~timates the cost of the plot
will come {0 approximately Rs 82,000
and the total cost of the buwi'ding
programme, nclusive of the cost of
land will come approx:mately to
R. 659924 The "total expenditure
during the Second Plan perod 1 not
likely to exceed Rs 11,986,036 A pro-
vidion of R~ 1 lakh has been made
in the 1evenue budget for the year
1959-60

Shri Jaipal Singh. Quitg # apart
from the difficulty just now pomnted
out may we know whether any aver-
age expenditure has been worked out
on the tramung of each person®

Dr K. L. Shrimali: No, that detail
has not been worked out

fawmay «t
=N
ot farfr forey -
oft Twe T @
FqT WA TRy Wi aepfas-
wg oot % e, Leus & marfed
W GO 99X & IAT & GEH 7 AT
T Fo s fE oL

(5) dgr # ¥ wTw -
fire sgeaTren 7 fraredy o o
Tden & frd o g Freerr } Tw A
g w §; W)
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(%) @ vhmr &t wsfim o
¥R wrehmft ok g ?

The Minster of Scientific Kesearch
sad Cultaral Affairs (Bhri HMumayun
Kabir): (a) The test consists of the
sddition of small quantities of hydro-
chloric acid and a chemical known
as furfural, to a small sample of
ghee, If adulterated with vanaspati,
the ghee will give a pink colour.

(b) (i) The test has been given wide
publicity through newspapers and
journals and by means of demonstra-
tions in exhibitions such as “India
1958,

(ii) The details have been com-
municated to the State Governments.

(ill) A compact test kit is now being
produced and sold to the public by a
firm in Delbi. '

Shri Bibhnti Mishra: The notice
my question is in Hindi )

Mr. Speaker: Yes. Answer may be
read in Hindi also.

L]

ot e wfire : (%) @ Thwr
st oy ol
Tepremifors ofee o gegee A
wr o ffiorer fremar arr § 1 3fX
ot & wweafer fyey grm ot ff w1 v
At gt

(%) (1) %@ 78w &1 wwary
it arteY & afa o ‘s tews’
ey et § e grer w1 R
farer T 810

(R) T el At qw w1 &
war fear mar § o

(2) s feolt o o ot x@
st grm fsr T ot &
AW Ivd

oy figflr forey : & o W §
f widi & Tgt W wrefit WY @ W
o ve ¥ fad avere A war fiar § ?
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(b) whather it is a fact that studénts
inferior

{e) if so, the steps proposed to  be
taken in the matter?

The Minister of Scientific Research
and Culiursl Affalrs (Shrl Humaywn
KEabir): (a) Yes, Bir.

(b) and (e). No such case has been
reported to the Government of India,
but in view of the statement made by
Shri Deshmukh, information is being

Oral Answers
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ghri Humayun Kabir: I have al-
ready said that we lay down gene-

per cent or more is the majority in al-
most every case and students who have
secured 50 per cent or less is a very
small proportion.

$hri Vajpayee: The Chairman of the

about 20 per cent of the seats are
reserved for the studenis from Sche-
duled Castes and Scheduled Tribes.
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not played its role in provading prac-
fical training to the apprentice engi-
neers, The hon Minister has stated
just now that he has no desire what-
soever either to interfere or aven to
issue a directive Then how will the
Government know their performance
and whether they are functioning

properly”

Shri Humayun Kabir: 1 am afrad
the hon Member has completely mis-
understood my reply I said that
we lay down the general princples
and that we shall not interfere 1n
individual cases

oft fagfar fawr : afaefedy aves
et & 97T A AT WA &
oty TR &2 avae & T A oae
e R fwan & 1 w41 FATY /THT A
e i ek g wFow
AT E Y

st gag SRR T 7 0F
wr Nz ¥T TN
fadr 9¢ wIT BW  FWWT T
F7a1 € &7 & A faw seEnd &
W@ @A T AT FH 77 3T {ET
& T fadm | fex wife @ oF
fareirgre gzt & safad 2w o A=
e & afrd g% |AT AWT F7 2
£

Pandit D, N Tiwary: May I  know
whether any test 13 prescribed and
whether the umversities hold some
examjnation for admission?

Sari Humayun Kabir: For all India
institutions we have an all India
examination.  Very recently the All
India Council for Technieal Education
recommended that for India as a
whole there may be & competitive
examination. But, unfortunately, the
State Governmenis are not always
willing to agree to wuch a proposal
and some of the universities and
-colleges have their own views.

MARCH 23, 1060
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Steel Rolling Milis.

*1455 Shri Morarks: Will the Min-
1ster of Steel, Mines and Fuel be
Pleased to refer to the reply given to
Unstarred Question No 143 on  the
19th November, 1958 and state:

(a) whether Messrs Krupp Demag
would receive any benefit due to the
increase of Rs 24 crores in  price.
of rolling mulls;

(b) 1f so, the amount of benefit they
would recewve; and

(c) the justification for the above?

The Minister of Steel, Mines and
Fyel (Sarday Swaran Singh): (a) to
(¢) The orders for the various sec-
tians constituting the rolling mills were
placed on a number of firms  The
1tasons for the increasc in the f.ob
prices and other elements constituting
the total cost have already been given
in answer to the question referred to.
The mercase in the fob costs  of
sections of rolling mills ordered on
Krupp and Demag was due mainly to
in¢jeases 1n the cost of materials and
wages, There 18 no reason o think
thet these firme; have defived  anv
additional benefit

Shri Morarka: In the previous
answer, the hon  Minster sauid that
this question was examined by our
conhsultants Messrs Krupp  Demag
If Krupp Demag was itself the firm
benefiting from this, may I know what
steps the Government took to get
thy increase independently examined
by some people here in India®
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we are paying, we get a different
machine and a betier machine. 1In
this case, apart from Xrupp Dem:

this was aleo examined by the oth¢
Consultants. These changes in elec-
trical motors and equipment were
scrutinised and approved by the In-
ternational Construction Co., 1n  ad-
dition to Indien Gemienshaft. That

firm was independent of Krupp
Demag
Shri Morarka: [ am afraid, m-

question is not answered

Mr. Speaker: It has been answered
‘The hon, Member wanted to know if
there was an independent scrutiny
regarding the increase in expenditure
‘The hon. Minister has replied two
other persons, onc of whom 1s an
Indian company have looked into thi-
matter What more does he want?

Shri Morarka: May I know tie
name of the Indian company”

Mr. Speaker: He 15 going from o-~c
thing to another

Shri Morarka: May [ respectfulis
submat, Sir, her¢ 15 a question wherr
an mecrement of Rs 24 crores 4 »
given

Mr. Bpeaker: True.

Shri Morarka: Which 18 the firm
that examined this?

Mr, Speaker: That is all mght. Why
does he want the name of the com-
pany?

Shri Morarka: Because there 1s no
Indian firm which has ever been con-
sulted. It may be that we are not
informed. We would like to know
which are the Indisn firms consulte
about the increase?

Sardary Swaran Singh: I have said
not an Indian firm; another firm;
International Construction Co.; that
i.ﬁl & British firm; not an Tndian

m.

Mr. Speaker: In addition, I heard
the hon. Minister refer to  some

CHAITRA 2, 1881 (SAKA)
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Sardar Swaran Singh: Only the
name 18 there: Indien Gemuenshaft.
That 15 not an Indian firm as I said

Shri Morarka: May I know tue
sotual amount out of Rs 24 crores
which would be gaven to this firm
Krupp Demag by way of increment?

Sardar Swaran Singh: 1 have al-
rcady submutted that it 3 not an
increment. Secondly, there is a
difference of cost on account of differ-
ence m demgn and on account of a
number of other factors If the House
15 interested, 1 can give details onf
these increases and what are the var-
10us increases due to They have
alrcady been given in the earlier re-
ply If the hon Member wants me to
repcat here, I am prepared to give
them

Mr Speaker: There 15 no desire
to have anything répeated The hon.
Member wanted to know, I under-
xtand, 1f 1n addstion to the 1ncrease in
cost which may be a natural afair
any  other benefit out of Rs. 24
crores has been conferred upen the-
ccmpany or they have derived on
arcoun. of this increase

Sardar Swaran Singh: No other
pencfit has been derived by any of
the supplying firms except the

Mr. Speaker: Except the natural
increase of cost.
Sardar Swaran Singh except

of the change of design or additional
equpment

Shri Morarka: May I know what
part of the Rs. 24 crores has been
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pooper conaist of Blooming wnd
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:

(b) the estimated cost of the same;

(c) the foreign exchange necessary
for the items;

(d) whether it has been granted;

(e) the approximate date of the
instaliation of those items; and

(f) if the reply to part (d) is in
pegative, when it will be granted?

The Purilameniary Secxetary to the
Minister of Sieel, Mines and Fuel
(Bhri Gajemdra Prasad Sinha): (a)
The_ types of essential machinery re-
: quired are:—

Coal Cutting Machines,

+ Coul Drills,
Coal Hapdling Flants.
Power Plant Kawipmbnt.

(b) Ra. 348 lakhs
(c) Ra. 265 lakhs.

i
i
g

|
|
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Incidence of Invalid Votes 1n

Eelections

*1461. Shri Goray- Will the Minuster
of Law be pleased to state what 1s the
incidence of invald votes since the
introduction of the new markng
system adopted by the Election Com-
mission? =

The Minister of Law (Bhri A K,
Sen): The percentage of invalid votes
to the total votes polled in the bye-
elecions where the marking system
of voting has been adopted <o far
varies between 07 per cent and 148
per cent

o W e & AT AT
fe fre™ oo o | o e d9z
ATRT F g O 9T 9w F mfen
frew & v § W@ifay fizg =
wr e ¢ 7
Shri A. K. Sen: For that, I would
require notice

LAF. Repair Deopot, Chakeri

+
J Shrimati Da Palchoudburi:
*1464. 5 shri Bhakt Darstan:
Will the Minuster of Defence be
Plessed o state:

(a) whether it is a fact that the
1AF Base Repair Depot at Chaker:

Oral Asawers 7648

(Kgnpur) hes built en mrcreft from
ciscarded material and scrap,

(b) if so, the broad details as to its
design, awr-worthiness and usefulness,
and

(¢) whether more aircrafts will be
sirmlarly constructed®

The Deputy Ministey of Defence
(Sardar Mafithia): (a) Yes, Sir The
aweraft was built from materals
available with the Air Fotce

(b) The aircraft will be suitable for
Communication duties Air Observa-
tion duties and for Flying Clubs in
India It has yet to obtain the neces-
sary certificates

{c) After trials a decision hag to be
made according to Defence requure-
ments or Civil Governmental or
Private demand

Shrimati Ila Palchomdhuri. Accord-
ing to press reports, this aircraft can
be used for carrying casualties, just
like an ambulance awrcraft If so, 1s
1t possible to convert it to give the
necessary comfort to the ill people®

Sardar Majithia: It 1s so bult that
1t can be converted

Shrimati Ha Palchoudhurls May I
know whether some other kind of
propellers for other aircraft are being
constructed in the same place and by
the same firm?

The Minister of Defence (Bhri
Krishna Menon) No, Sir

Shri Tyagi' News was published m
the papers that this aircraft was bult
purely 1n this organisation, or in this
installation Now, the hon Minister
says that it was built from material
available May I know what type of
material 1t was” Was 1t a case where
the component parts were available
gnd they have been assembled, or
this was designed and made purely
from scratch?

Sardar Majithia: It was designed by
Ajr Commodore Harjinder Singh, and
officers of the Maintenance Command
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and was built from material whch
was available at'the depot. b

Shri Tyagi: What 15 the material?
Was it component parts lymng there
that have been assembled together, or
was the material itself made in the
factory?

Shri C. D. Pande: Steel plates

Shri Krishna Menon: The engine in
this aurcraft 153 a stock engine; 1t 1s
not possible to make one smgle engine
for thie purpose The aircraft 1s
totally designed and made i1n the
factory by the Maintenance Command

The metal for this 15 not available
in thus country; it 1s also taken from
other materials available in stock

Shri Tyagi: It 1s surprising The
hon Mimster says that aircraft was
manufactured from the material
avallable 1 want to know whether
the engine was manufactured in that
factory

Mr. Speaker: No

Shri Tyagi: Was any part manufac,
tured in the factory, or was it only
assembhing”

Mr. Speaker: The hon Member must
have heard not one Minister but two
Minusters Both of them have said
that the parts have all been taken from
the materials available there

Shri Tyagi: What type of material?

Mr. Bpeaker: Are we experts
that matter?

8hri Tyagi: I wanted to avoid cheap
publicity that a thing was manufac-
tured here, while it was not manu-
factured This was only an assem-
blage

Mr. Speaker: Hon Members need
not cast aspersions

Shri Tyagl: There 15 no question of
asperzion here After all, we have to
be answerable for this It was not
manufactured

7650"

Mr. Speaker: The hon Minister
thinks that even assembling 13 suffi-
cient manufacture in this country

Shri Krishna Menon It 15 not
assembling The aurcraft 15 designed
by our engmeers There is no air-
craft of that type anywhere else, it
15 not a copy of anything at all
Probably, the hon Member may be
referring to some other awrcraft, not
the one made at Kanpur

ot W W R} am o .
7 f& amg 3T ¥ o ufawr 7 o
g fafaa fear § 9 7 wor feaeit
wfa gf & o =1y * Al o
I 3 Ty for AT @ Y

Mr. Speaker: It i1s the same ques-
tion 1 another form

Sardar Majithia, Thus was produced
in the noimal course ‘of the duties It
15 a very commendable effort He
has done exceptionally good work
Nothing extra has been given to the
Air Commodore

Shri Jaipal Singh: I want one posi-
t.on to be claritied The hon Minus-
ter has said that when the certificate
of air-worthiness 15 obtamned, then
they will go into the question whether
in the Defence Minustry itself or from
the civihians, the demand will be there
for further assemblage or production
of this particular aircraft What 1
want to have clarified 18 this Is there
so much of scrap lying about Kanpur
and anywhere else that we can go in
for this, or was it just an isolated case,
or there may be another one that
may be assembled together Is there
so much of scrap matenal lying about
the place that it could even be con-
ceived of 1n terms of production here-
after®

Shri Krishna Menoa: If it goes into
production, it will not be made out of
scrap It 13 now e prototype I dud
not say that 1t was made out of
scrap, but 1 said thst i1t was made
from matenal available in the Air
Force which may include scrap aid,
as part of the normal developmental
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Ordnance Factories

+
Shri 8. M. Banerjee:
*1468.{ Bhri Tangamani:
Shri Warlor:
Will the Minister of Defente be
pleased to state:

(a) whether there iz any proposal
to increase the existing capacity of
the Ordnance Factories for producing
special types of steel; and

(b) if so, to what extent?

The Deputy Minigter of Defence
(Sardar Majithia): (a) Yes, Sir. A
12 ton Electric Arc Furnace is under
erection and will be in operation by
October 1969, In addition a 30 (ton
Baric Opan Hearth Furnsce has been
sanctioned.

(b) With the Commission of these
twa fumaces the additional output of
48 1Sp-3,
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Bteel will be 22000 to 25,000 tons

their requirements?
Sardar Majithis: I have given the
additional quantity of steel that they

Will the Minister of Sieel, Mines
and Fuel be pleased to state:

(a) whether Government are aware
that allocation system for the export
of low grade No. 2 and 3 light scrap
acts as a disincentive for export of™
both these unwanted grades of scrap;
and

(b) whether Government have any
proposal to do away with this system
of allocation for export of hLght
scrap?

The Minister of Steel, Mines and
Fuel (Bardar Swaran Siagh): (a) and
(b). The export of No. 2 and 3 light
scrap is being licensed without any
quantitative restriction to anmy person
who wishes to export The export
should, however, be preceded by the
offer of 1 ton of No. 1 quality sheet
cuttings for every 10 tons of No. 2 and
3 quality sheet cuttings sought to be
exported to the electric furnace
owners nominated by the Steel Con-
troller. If the furnace owners do not
accept the No, 1 quality sheet cuttings
within a reasonable period, the Steel
Controller authorises the export of °
Na. 32 and 3 sheet cuttings without
fulfilling the condition.
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intermediate stages. I cannot spend
away the time of the House on such

e
y
1
i
|

OulAmm'm

Dr. K. L. Bhrimall: I have already
said that the constitutional provisiom
which says that it should serve as the
medium of for all the
eleménts of the composite culture of
India, is taken into account in coining
new words. So, the suggestion made
by the hon. Member is already taken
into account in developing this
language. .

Shri Hem Barua: In view of the
subtle and unscientific distinctions
obtaining in the matter of Hindi verbs
and genders which is a challenge to
human ° intelligence, may I know
whether Government propose to
simplify these verbs and genders?

Mr. Speaker: He has already said so.

Shri Hem Barua: No, Sir. That was
about words. This iz about verbs ana
genders, .

Mr. Speaker: Particularly he wants
to know whether there is any mod-
fication of genders!

Dr. K. L. Shrimall: 1 am not expert
in that matter!

ot vdd g & 2w wd
T udE ; WA WY Tg W
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(b) it 50, the reasons therefor;

(c) the sfeps taken by Government
to counteract the rumours; and

(d) the number of deaths, if any?

The Minister of Heme Affalrs
(8hri G. B. Pant): (a) and (b). No
schools were closed but the attend-
ance in schools dropped on 14th ang
16th March, 1089, due to panic caused
by rumours that children had been
glven poisonous injections. The
uﬂf;otthuenmounhunotheen
traced.

Immediate steps were taken by the
Delli Municipal Corporation to coun-
teract the rumours, On the 14th
March the Municipal Education Officer
went to Shahdara area where the
rumours first started and tried to
assure the public that there was no
founfistion whatsoever for these
rumours. Later in the day the Health
Qfficer and the Education Officer
issued statements to the Press with a
view to removing misconception
sbout matter, On the 16th March the
following measures also were taken:

(i) Two loudspeaker wvans went
round the city reassuring the
public that there was no basis
whatsoever for panic.

3

(i) Printed lesflets were distribut-
od,

(iii) A press-note was issued which

Bhri 8. A, Mehdi: Is it a fact that
the rumours were circulated because
of certain injections that were given
to these children, which are normally
given in April, this time the
Chief Medical Officer sent his inspec-
tors before time to give these injec-
tions?

Shri G. B. Pant: I do not exactly
know what really was the motive of
the people who ecirculated these
rumours and what were the reasong
which impelled them to do so.

Nt ame  foet o fw
g7 7 7y gure Tar § fe wTe
W Y weATg e aet &
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®1 qar 9§y @ar fe ferT dardy &
Shri Hem Barua. Is it a fact that
some people suspected to be involved

in this ‘poisonous’ game were man-
handled?

Shri G. B. Pant: 1 have not heard
anything about that, but uf they were
mvolved 1n it and were manhandled,
1 would not be very sorry

WRITTEN ANSWERS TO
QUESTIONS

Infringement of copy right

*1451. Shri H N. Mukerjee; Will
the Minister of Law be pleased be
State

{(a) Whether his attention has been
drawn fo the observation of Mr.
Justice Dhawan of Allahabad High
Court that part of a notice issued by
the Central Government for alleged
mfringement of copyright smacked of
“a Nadw Shah: firman though dressed
up as a notice according to law”;

(b) whether 1t is a fact that Mr.
Justice Dhawan also observed that
the prosecution = was entirely mis-
conceived and should not have been
sanctioned; and

(c) whether the matter has been
examined?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b): Yes, Sir.
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(c¢) The question of taking up the
matter in appeal is under considera-
tion.

Scholarships

*1456. Shri Jhulsn Sinka: Will the
Minuister of Education be pleased to
state the basis on which the Central
Government scholarstups for the
Scheduled Castes, Scheduled Tribes
and other Backward Classes are
awarded?

The Minister of Education (Dr.
K. L. Bhrimall): Under the Govern-
ment of India scheme of post-Matric
Inland scholarships to the Scheduled
Castes, Scheduled Tnibes and Other
Backward Classes students, scholar-
ships are awarded to all elgible
Scheduled Castes and Scheduled
Tribes applicants for pursuing their
post-Matriculation studies in recogni-
sed mstitutions in India on a mere
pass basis irrespective of the marks
or division obtained by them in their
last annual examination provided they
are promoted to the next higher class
and apply on the prescribed form in
time

2 Scholarships to the “Other Back.
ward Classes” applicants are award-
ed for each stage of education on
ment within the quota of scholarships
allocated to each State/Union Admims-
trafion on the basis of the population
of Other Backward Classes m each
State/Union Admmistration Within
each stage of education scholsrshups
are renewed from year to year on a
mere pass basis

Production of Piy Iron

21460. Shrimati Renu Chakravartty:
Will the Minuster of Steel, Mineg and
Fuael be pleased to state:

(a) how much saleable pig iron is
being produced at Rourkela and ab
Bhila) separately;

(b) what are the countries from
where enquiries have been made for
buying this pig irom;

(c) the rates gquoted by them; and

(d) whether Government proposss
to sel) it*
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The Minisler of fieel, Mine
Fuel (Sardar Switan Singh): (a)

(a) whether a statute of bull
(Nandi) was found during excavations
at Nidadavolu, West Godavari Dis-
trict, Andhra Pradesh;

(b) the Century to which it belongs;
and

@) and (c). Does not arive,

v vy
*ovet. off To wo frerd:: wr
‘o, W ofie fuw oo ag R W
wmr o%d 5

+ (W) ofk g, &t ve oivfr w
wialey &gt ¢ Qar ?

emadlic dw Wt (& Qo 2
iy ) : (W) o wmft

(w) mex fr Y 33ar )

Indo-Rusian Agroement
*1470. Shri Daljit Singh: Will the

the amount of assistance thereof?
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Sadian Crichet Teaza
1471, Shel A M. Tariq: Will the

Minister of Tiuontien be pleased to
wtate: -

{a) whether it is a fact that the
‘Board of Control for Cricket in India
‘has applied for monetary help for
wending the Indian Cricket team to

+ (b) it s0, the action taken thereon?

The Minister of Edueation (Dr.
XK. L. Shrimall): (a) No financial
assistance has been asked for., The
Board has, however, applied for
foreign exchange facilities to the
axtent of £3,000.

(b) The matter is under considera-
tion.

mﬁmum
Cast Studeats

*1478. Shrl Ram Sarsa: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that
Scholarships for Post-Matric studies
to Scheduled Caste students for 1958-
$9 have not yet been paid to all cen-
<cemned;

(b) if 30, the reasons for delay; and
(c) when they are likely to be paid?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) The delay is due to:

{i) the late sanction, in the 2nd half
of November, of =additional
funds to Rs. 25 lakhs
(to cover all eligible Scheduled
Castes candidates);

(il) failure on the peart of the
students to supply, in spite of
reminders, the information
Tequired to determine their
eligibility for awards; and

(iil) late sanction of acholarships in

(¢) By the first half of April, 1908,
Oentral Advisory Board for Tribal
Weifare

(b) 1if so, the result thereof?

The Minister of Education (Dr.
K. L. Bhrimall): (a) Yes, Sir,

(b) The report of the Enquiry Coms-
mittee is awaited.

Indian Steel Works Constrastiea
Caompany

*1475. Shri Morarka: Will the

Mipister of Steel, Mines and Fuel Da
pleased to refer to the reply given to
Unstarred Question No. 145 on fhe
19th November, 1858 and lay a staie-
ment on the Table showing:

(a) the details of the amount of £3
million claimed by the Indian Stesf
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Works Construction Company Ltd.
under the price variation clause;

(b) whether the increase was
by Government; and,

the basis on which this
was given?

{c) if so,
approval was

The Minister of Steel, Mines and

As

my reply of the 190th November, 1058,
the claims received from the Indian
Steelworks Construction y are
too many to be enumerated. basis
on which claims for escalation can be
made is clearly described in the Con-
tract itself. The claims must be
related to increase n the cost of
materials or of labour compared to
the basic period and are usually
included as 1tems of the regular bills
for progress payments or for pay-
ments on shipments. The settlement
of escalation claims 1s the responsi-
bility and a matter of day-to-day
business of the Company.

Co-operafive Credit Structure in Bihar
and West Bengal

*1476. Shri Jhulan Sinha: Will the
Minister of Finance be pleased to
state the position with regard to the
recormmendations of the Technical
Committee of the Reserve Bank of
India on the re-organisation of co-

- operative credit structure in Bihar and
West Bengal?

“The Depuiy Minisier of Finance
(Bhri B. R, Bhagat): The Reserve
Bahk of India have not appointed
any Technical Committee to make

Bengal.
.have, however, decided to reduce the
sumber of central banks in the ‘two
states, and have also taken, in consul-
fation with the Reserve Bank of India,
-gertain other steps to strengthen the
=f0-operative movement.

Written Answers MARCH 23, 1989 mm_
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‘ Sugar Induidtry

-uﬂmwwmm
Minister of Finanoe be pleased o
state:

(a) whether some relaxation ip the
eredit facility regarding bank
advances to sugar industry hag bean
granted; and

(b) if so, how far the industry has
been benefited therefrom?

The Deputy Minister of Finance
{Shrll!.l..&nnt): (a) No relaxa-

bank advances to the producing
gsection of the industry have been
exempt, since July 1057, from the res-
trictions set out in the Reserve Bank's
directive on sugar,

L ]
(b) Does not arise.

Development of Education

*1478. Shri D C. Sharma: Wil the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1475 on the 15th Decem-
ber, 1988 and state the further pro-
gress made so far on  perspective
planning for the development of
education as suggested by the Madras
Government?

The Minister of Education (Dr.
K. L. Shrimall): Comments have been
received from all the State GQovern-
ments, except Mysore. These have
been forwarded to the Planning Com-
mission for thelr consideration in
connestion with the formulation of
schemes for the Third Five Year Plan.

Locomotives for Durgapur

otdzg, [ Shrimatl fa Paichoudhuri:
\ Shri Ram Krishan Gupta:

Wiil the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 479 on the 20th February, 1859
and state:

(a) whether any locomotives for
the steel plant at Durgapur have alse
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‘been ordered as has been done in the
case of the Bhilm Steel Plant; and

(b) it so, the detalls as to their
number and terms and conditions of
supply?

The Minister of Steel, Mines and
Tuel (Bardar Swaran Singh): (a)
Yes Bir.

{b) Under the Contract with Messrs
1ndian Steelworks Construction Com-
pany Ltd, they will supply a fleet of
23 diesel-electric locomotives to cope
with all medium and heavy duties
for the general internal and produc-
tion department trafic, two diesel
locomotives for the open hearth plant
and one locomotive for the coke oven
plant These locomotives are part of
the supply of Steel Plant and Equp-
ment

Supply of Limestone to Bhjlai

*1480 Shri Daljit Singh: Wil the
Minister of Steel, Mines and Fuel be
pleased to state

(a) the total amount of expenditure
wnvolved for the development of lime-
stone quarries for the supply of hmee
stone to Bhilai, and

(b) the gquantity of limestone
required for Bhila: and the produc-
tion achieved so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) The
estimated expenditure for the Nandim
Lamestone mune 1s about Rs 387 lakhs,
and for the township about Rs 104

(b) The annual requirement 18
551,000 tons. Bo far about 1,04,000
tons have been produced.

from the cement factories in Punjab;

(b) if so, the amount realised so
far; and

(c) the amount yet to be reahsed?
- P

The Deputy Mimister of Fiuance
(8hri B R Bhagat): (a) Yes, Sir.

(b) and (c) As the disclosure of
the information is likely to lead to
wfringing the spint

&
§
:
:

New Bilaspur Town

*1482 Shri D. C Sharma: Will the
Miruster of Home Affairs be pleased
to refer to the reply given to Starred
Question No 838 on the I5th Decem~
ber, 1958 and state

(a) the progress since made in the
construction of the new Town of
Bilaspur in Himachal Pradesh, and

(b) the total estimated expenditure
on the project?

The Minister of Home Affairs (Shri
G. B, Pant);: (a) Allotment of plots
i the new township to the entitled
persons 15 complete Land has been
acquired, levelled and developed for
a market place The water supply
works to the new township and the
construction of roads, drainage and
sewerage are in progress The allot-
tees have started construction of their
houses

Three non-residential bwldings for
housing offices and 20 staff quarters
have been completed A cival hospi-
tal, a circust house, a rest house &
college for boys, 124 staff quarters
and 50 one-room tenements are under
construction

(b) The project estimate so far
sanctioned nvolves an expenditure of
Rs 026 lakhs,
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Nagss

Shrimat! Ila Palchoudhuri:
1483, Shrl D, C. Sharma:

8hri P, O, Beteenk;

Shri Ramoshwar Taatla:

Will the Minister of Home Afinirs
be pleased to siate:

(a) whether the Government of
JIndia’s attention has been drawn to

The Minister of Home Affaire (Shri
@G. B Pant): (a) and (b). No.

{c) Does not arise.

E
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{a) dating of documdnty, such =
documants whers Government
i:‘:m,mmu-.

(b) maintaining certain registers,
e4. Birth registers, ete.

Note—The above infovm-tiom does
not cover Madres ‘rgm wrun
a reply has ntt set been
received.

LAS. and LIPS Examination

\ m.{::"'hmm:

Will the Minister of Home Affales
be pleased to state:

(a) the total number of candidates
who appeared for the combined
competitive examination for the LAS,
and 1 PS. held during 1958-590 by the
Union Public Gervice Commission;
and

(b) the number of those selected

for appointment?
The Minister of Home Affairs (Shei
“G. B, Pant): (a) 3822 and 3087

candidates appeared for the Indiam
Administrative Service and the Indian
Palice Service respectively in the
Combined Competitive Examination,
1958. Of these 2888 candidates were
common to both the services.

() (i) The Union Public Service

ion have recommended sixty-

thtes candidates for the Administra-

tive Service and it is proposed to
appoint 48 of them.

(i) Results for the LP.S. are still
awgited.

Small Savings Schame

Shrl Bam Krkbaa Gupln:
Shri Bibhuti Mishra:
Shri N. B Mafi:

Skrl R, 8. Tiwarl:

Wil the Minister of Fiasnes be
pltased to ginte the ftotal amowmt
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Oeal Despatch ts Fakistan

2350, Bhri D, O. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state: :

during 1997-58 and 1853-30 so far for
aid, State-wise; and

(b) how many of them have been

The Minister of Homs Affairs (Shri
G. B. Paat): (a) and (b). A state-
ment is laid on the Table of the Sabha,
[See Appendix V, annexure No 20].

Prepaganda for Removal of
Unbouchability

2281. Shri D. C. Sharma: Will the

the Representation of the People Act,

under section 85 of the

tion of the People Act, 1951, The
State-wise break up 1 given in.the
following statement:—
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Statement
Number of election petiions .
$.No. Srate disrmissed
LokSsbha  State
Assembly
1 Andhra Pradesh . " I
2 Asam . ; - 2
3 Bihar . . : 4
4 Bombay . - 2
Madhya Pradesh
§ Moy P L
z Mysore . 1
Rajasthan 2
g Utmr Pradesh :
- H 15
Iron Ore ‘Cho Danee’ of Muyurhhnni—ln:l

2263, Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) what is the total tonnage of ex-
portable grade of iron ore produced in
Orissa and Bihar separately in 1956-
57, 1957-58 and 1958-59; and

(b) how much of this exportable
grade of iron ore was secured through
Bird & Co,, in the years 1958-37, 1037-
58 and 1958-587 ~

The Minister of Mines and 04 (Shri
K. D. Malaviya): (a) and (b). There
is nothing like a standard exportable
grade. Any quality of ore that is re-
quired by the buyer can be exported.
The iron content of iron ore that is
being exported varies from 55 to 67
per cent.

The figures for the fiscal years are
not available under the Minerals Con-

Saraiksla of Orissa?

The Deputy Minister of Scientific
Research and Cultural Affalrs (Dr.
M. M. Das): The Sangeet Natak
Akadem; has given granis fo variouns
organisations for the devciopment,
propagation and teaching of Chhow
Dance of Mayurbhanj and Saraikala.
The Akademi is also considering the
proposal of publishing a book on the
‘Chhow Dance’,

Laccadive, Minicoy and Amindivi
. Islands

2265, Shri Nallakoya: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the post of a lady
Medical Officer was sanctioned in 1858-
59 for the Laccadive, Minicoy and
Amindivl Islands;

(b) if so, the reasons for not post-
ing the Lady Doctor during the year;
and

(c) what steps are proposed to be
taken to secure the services of a Lady
Doctor for the lslands?

The Minister of State in the Minis-
try ot Home Affairs (Shri Datar): (a)
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Laccedive, Minicoy and Amindivi .
Ielsade

388, Shrl Nallakoya: Will the Min-
ister of Homse Affalrs be pleased to

(a) how many Medical Officers were
posted to the Laccadive, Minicoy and
Amindivi Islands during 1958-50;

(b) how many of them actually
Joined duty before the Monsoons, and

(¢) what steps Government propose
taking to ensure prompt joining for
duty m future®

The Minister of Bate in the Mipis-
try of Home Affatrs (Shri Datar): (a)

(b) Five.

(c) In future it 13 proposed to rec-
ruit Medical Officers from open
market on contract basis t0 ensure
prompt jouung for duty

Co-operation

2267 Shri Nallakoya: Will the
Minister of Home Affairs be pleased to
refer to the reply giwven to Uns
Question No 2387 on the 18th Sep-
tember, 1958 and state

(a) whether the amount allotted to
Laccadive, Minicoy and Amndivi
Islands for 1958-50 under the scheme
Co-operation has been spent after the
31st August, 1058 and, if so, how
much, and

(b) 1if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Allotment for Co-operation for these
Islands could not be spent during the
Year 19858-39

(b) The Co-operative Societies Act
could not be enacted in these Islands

. over to 1939-60 and will be spent im-
P Humut&Mhu-

Laceadive, Minicoy and
Anﬂnﬁum

Light Houses for Lsccadive Isianils

2268. Shri Nallakeys: Will the
Minister of Home Affsirs be plessad to
refer to the reply given to Unstarred

No. 1839 on the 1ith Bep-
tember, 1058 and state

(a) whether the marine officer has
smce Visited the Islands of Lasccadive
and drawn up the plan for sethng up
Laght Houses; and

(b) if s0, the progress made so far
in the scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (e)
The Marine Officer has wvisited the
Laccadive Islands and has elected smites
for 1zght houses He has however not
yet drawn up fhe plan lor setting up
Light Houses

(b) Does not arise

Laccadive lsiands

2269, Shri Nallakoya: Wil the Mins-
ter of Home Affalrs be pleased to
refer to the reply given to Unstarred
Question No 1840 on the 11th Sep-
tember, 1958 and state

(a) whether the Additonal Chief
Engineer has visited the Laccadive

']

(b) it so what steps have been taken
to remove the rocks; and

(c) 1 not, when he will be vimiting
the

The Minister of State in the Minis-
try of Home Affairs (S8hri Datar): (a)
The Additional Chief Engineer, Union
Termtories, could not vasit the Islanls
himself but his Surveyor of Works
wimited the Islands

(b) The problem has been fully
assesped and steps are being taken to

(c) Additional Chief Engineer’s wisit
for this purpose is not now consider-
od necessary
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2578, Shri L. Achaw Siagh: Will the

Minister of Home Affnira be pleased
0 state:

(a) whether it is a fact that incress-
ing activities of Naga hostiles have
been folt in the border of Manipur
and North Cachar Hills of Assam; and

(b) it s0, the steps taken to check
end control these activities in these
areas?

The Minister of Home Affaitrs (Shri
G. B. Pant): (a) and (b). There has
boen some activity on the part of
Naga hostiles on the Manipur-Assam
border. Necessary steps have been
faken to comb out the affected arees.

Women Entiering Services

2271. Shri Chuani Lal: Will the
Minister of Hoeme Affairs be pleased to
state:

(a) whether there is any bar against
married women entering some Central
Government services; and

(b) if so, the reasons therefore?

The Minister of Etaie in the Minis-
try of Home Affaliry (Bhri Datar): (a)

Mh!fﬁ‘bﬁ!‘?bmu"
Unstarred Question No, 980 on the
5th December, 10808 and stute:

tha

M. M. Das): (a) No, Sir.

(b) First phase of the construction
of the bullding is likely to be com~

Geological Burvey of Kashmir

2273. Shri Bam Krishan Gupta: Will
the Minister of Bteel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 1237 on the
10th December, 1958 and state:

' (a) whether all the reports on the
Geological Survey conducted in
Kashmir during 1057-68 have been
prepared; and
(b) if so, when the reports will be
?

mmummw(m
K D vl.rll (a) Most of the re-
pomm year 1957-38 have been
prepared excepting a few which have
been held up for want Chemjcal
anmlysis.

of
(b) All the reports are not publish-
ed but a brief summary of all the in-
vestigations will be published in the
annual ‘Records’ of the Geological
Survey of India in due course. How-
ever, a review of fleld investigations
carried out by the Geological Survey
of India-in Kashmir during 19837-38
has been published in' the ‘Indianx

limnh.?olunexnﬂf.#.

Revision of Indian

SBhri Ram Gapia:
3274, { Shwi Bhakt Darshan:
Shri D. C. Sharma:

win mmu'mn—
mmmmnmi
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to refer 10 the reply given to Starred
Question No, 643 on the 5th Decem-
ber, 1958 and state:

{a) whether the draft scheme for
revision of Indian Gazetieers has been
econsidered and approved by the Gov-
ernment of India; and

(b) # s0, nature of the decision
taken!? '

The Deputy Minister of Scieatific
Reosearch and Cultural Affabre (Dr.
M. M. Das): (a) and (b). The drsft
scheme for revision of Indian Gazet-
teers Is under consideration of the
Government of India.

National Committes on Early
Childhood Educstion

2275. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) the extent to which it has been
found possible by the State Govern-
ments and Centrally administered
territories to give effect to the sugges-
tions made by the National Commit-
tee on Early Childhood Education for
the welfare and education of pre-
school children;

(b) the way in which the Central
Government have rendered assistance
in the mafter;

'(c) whether the said Committee
made any survey of the work

being done by Governments or non- %

official bodies in the country;

brought to the notice of State Govern-
ments and other concerned agencies.

(c) Nq.

(d) Full information is not available
with the Ministry of Education, but
there are some institutions of the kind

run by voluntary agenclies in such
aress.

(¢) Does not arise.
Fe-wiaw mar wwe-afew

.Qﬂ'ﬁ:
“‘-{ .
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s quant Sy 7g  awA
o aT fE .
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(7) wwr ot & qw sweafer
& qres @ wopam (deaw) QX €
uy fe gw aqafer @ ww-afel
¥ o ¥ tw v s § e ot
QU FY SR Tt & §r g frre
garaew 9x o fear mar ¢ [l
afefrr ¥ waw wear 1)

fiorrew witw w1 il sl Ww

e, sft weer wolbr : waT
Mty fowsrg, Y8us ¥ wardifes
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g TR A g w4 e g
qty ¥ Ol snordr g F faswr @
#N ®F ¥ fod o ¥ fad o
AT @1 off, gaw I § sy fol
foa w7

TEwnd Wt (st Mo wo ). ¥
arfEt € fadmr Fgar | &
P 9x qftra dRAE A gaT
L .

Qtrilian Dooctors in Ordnance Factories

2278, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state: 7

(a) whether civilian doctors attach-
ed to various hospitals in Ordnance
Feactories have since been made per-
manent;

(b) if so, the number of those mads
permanent;

(¢) the number of those not made
permanent; and

(4) the reasons for not making them

The Deputy Minister of Delence
(Bhe! Raghuramaiah): (a) Yes, Sir; as
far s vacancies are available .

(¥) 23.
{) 2.

{(d) The reastn is want of perman-

{b) i so, the number of such doc-
tors; and

{e) the reasons for not making them
permanent or quasi-permanent?

Hospitals in Ordnanee Factories

2280, Bhri 5. M. Banerjee; Will the
Minister of Defence be pleased to
state:

(a) whether the Committee -~ ppoint-

«wed to go into the functioning of the

(b) if so, whether the report of the
Committee will be laid on the Table;

(c) the main recomrendations of
the Committee; and

(d) the action taken thereon?

The Minister of Defence (Bhel
Krishus Menen): (a) Yes, Bir.

(b) No, Sir. )
(¢) and (d4). A statement is laid on
the Table of the {8es Appmy

dix V, snmexute No, 34.]
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Lilerazry Werkshoys in Orima -

2281, Shri Panigrahi: Will the Min-
ister of Bdueation be pleased to state:

(a) how many Hierary workshops
for neo-literates and children were

opened during 1956-§7 and 1987-58
with Central Government assistance;
and

(b) number of liteni-y workshops
opened in Orissa during 1938-597

The Minister of Educatien (Dr. K.
L. Shrimali):

(a) 1956-57 Neo-litcrates . 3
lincluding One for Onssa)
Children 4
1957-s8 Neo-Literates 4
Children 2
(including One for Onssa)

(b) None.

Expenditure incurred on Soviet
Experis

2282, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to refer to the reply given to Unstar-
red Question No. 147 on the 18th
November, 1038 and state: .

(a) the total expenditure incurred
on the Soviet Chief Engineer and the
other Soviet Experts so far;

(b) how much of this has been paid
into the special account with the
Reserve Bank which is convertible
into pound sterlings; and

(c) how much of it was incurred in
Indian rupees?

fb) Rs. 165'87 lakhs (upto the end
of January, 1880).

Scholarships for Backward Clames
Students

2283, Shri Jhulan Sinka: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
“Agrahari” caste has been listed by
the Central Government Backward
Classes Commission as a sub-caste of
Bania of Bihar;

(b) whether it is also a fact that
students belonging to “Agrahari” as a
sub-caste of Bama in Bihar are eligi-
ble for " scholarships for Backward
Classes for Post-Matric studies; and

(¢) if not, whether Government
have any proposal to award such
scholarships to students belonging to
this sub-caste”

The Minister of Education (Dr.
K. L. Shrimall); (a) The Backward
Classes Commission had recommended
the inclusion of the sub-caste “Agra-
hari Vaishya”" from Bihar State in the
list of Other Backward Classes, but
this recommendation has not been
accepted by Government up till now.

(b) and (¢). No, Sir.

Expenditure Tax

2284, Shri Supakar: Will the Minis-
ter of Finanee be pleased to state the
expenditure involved in collection of
expenditure-tax during 1038-507

The Minisier of Finance (8hrl
Morarji Desal): This is provisionally
estimated at Rs. 219 lacs.

foeelt & wolw @w & growrwe
3Rsx. ot wew saree ;o
wfY ag ¥ Y pur #6 fw

(%) faedht & grftwr Y &7 Fverdt
e o gereew € ;Wi

(w) wer qiw awt F feeelt v
% wfir wd 91 9 feorrr = feay ?
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«* indian Stndents Abresd
}5]. Bhri D, C. Baarmp: Will the
Migister of Edicstion be pleased to
lay a sistement showing:

{a) the number of Indian students
abipad in the Colombo Plan countries:
{b) how many are financially
assisted by Government; and

{c) what is the amount of foreign
nﬂguniavnlndmmd‘hm-

cial assistance 1o thess studeéntd 'guring
1858-38 so far?

The Minister of Eduonilen (Dr.
K. L. Shrimall): (a) and (b). A siate-
ment 18 laid op the e of the
Sabha. [Sse Appendix V, anpexure
No. 18.)

(c) Attention is invited to reply
given to clause (c) of Unstarred Ques-
tion No. 9§10 answered on 25th Feb-
ruary, 1859

Tribal Ohleftaine

Bhri Aurcbinde Ghosal:
2388, . Bhri B, C. Bamanta:
Shri Subodh Hansda:

Will the Minister of Home Affalrs
be pleased to state: '

{(a) how many tribal chieftaing are
in India;

(b) whether any special concession
or grant is given to them; and

(c) if so, to whom and what is the
amount?

The Deputy Minister of Heme
Affairs (Shrimatl Alvs): (a) to (c).
A statement showing the information
available is laid on the Table of the
Sabha. [See Appendix V, annexure
No. 26.) Information from the Gov-
ermment of Andhra Pradesh, Bihar
and Orissa; and Administrations of
Andaman and Nicobar Islands =and
Manipur 1s stil] awaited. It will be
laid on the Table of the House when
received.
Steel Rolling Mills

250, Shrl Raghunath Singh: Wil
the Minister of Steel, Mines and Fusl
be pleased to state how many rolling
mills which are geiting iron quots are
not working and how mapny mills
have changed their management or
were sold during the Iast three years?

The Mipister of Sieel, Mines and
Fuel (Sardar BEwaran Singh): Five
mills have been permitited hy Gov-
erpment to enter into pooling arrenge~
menta with other mills for utilisation
of their quotas; six milly have changed
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(b) whether the wvessel possesses
necessary certificates and is authorised
to (i) ply to Car Nicobar and other

were issued to the wvessel for such
voyages?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
K made two voyages and carried no
Cargo.

(b) The vessel possesses certificate

of seaworthiness for shell-fishing only
as she is a fishing boat.

(i) Yes; for purposes of shell-
fishing.

(1) Does not arise as she dges
not possess certificate of
loading.

Written Answers 7690

22902, Bhri Elayaperumal: Will the
Minigter of Steel, Mineg and Fuel be
pleased to state:

(a) the total quantity of coal allot-
ted to Madras State in 1958 and 1839
under different categories; and

(b) the total quantity of coal sup-
plied during the same period?

The Miunister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Two statements showing the total
allocations and despatches of coal
during 1058 and 1958 for wvarious
industries in Madras State, controlled
by the State Government and des-
patches during 1858 and January,
1950 to industries situsted in Madrus
State but sponsored by the Central
recommending authorities are laid on
the Table of the Sabha. [See Appen-
dix V, annexure No. 27]. In respect
of centrally controlled indistrivs
quotas are fixed industry-wise and not
State-wise,

Revision of Salary Scales of Teachors
in Madras

2293, Shri Elayaperumal: Will the
Minister of Education be pleased to
state:

(a) whether the Madras State Gov-
ernment have included the scheme for
the revision of salary scales of
teachers of schools of local bodies and
private schools in that State in the
Second Five Year Plan;

(b) if so, the total amount given to
the Government of Madras for this
purpose by the Central t?

The Minisier of Eduwostion (Dr.
K. L. Shrimali): (a) Yes, 8Sir."-

(b) On the basis of 50 per cent. of
expenditurg, an amount of Rs. 49.68
lakhs was ctioned to Madres Gov-
ernment during 1956-58 for revision
of salaries of primary and secondary
school teachers. For 1858-59, the
amount of central assistance for this
purpose cannot be indicated as grants
have been sanctioned on the basis of
expenditure on groups of Schemes.



(ii) Providing house plots and finan-
cial assistance for building houses, to
displaced political sufferers,

(2i2) Provision of employment facili-

¥

(1v) Grant of interest-free loans for
setting up business or small-scale
industries.

(v) Educational facilities to the
children of political sufferers.

Asgistance for Pelitical Sufferers in
Bombay

2285, Shri Sonavane: Will the Minis-
ter of

Will the Minister of Home Affalrs
be pleased to state:

(a) the total amount spent by the
Ministry of Home Affairs in 1958 for
the purchase of furniture, stationery
and other miscellaneous articles;

(b) whether tenders were invited
from the Government approved and
other contractors for the supply of
these articles; and

{e) if so, the details thereof and
the amount of each contract?

The Minister of State {n the Minls-
try of Home Affairs (Shri Datar): (a)
Rs. 1,86,052 44 nP.

(b) Yes; except in the cases of cer-
tain petty items such as nails, paints,
etc., which are purchased at the pre-
vailing market rates.

(c) A statement 1$ laid on the Tsble
of the House. [See Appendix V, an-
nexure No. 28.]

Free and Compulsory Primary
Education

2207 Shri Panigrahi:
* "\ Shri Ramakrishna Reddy:

Will the Minister of Edmestion be
pleased to refer to the reply givem to

Starred Question No. 474 datéd the
20th February, 1039 and state:

(s) the number of students getting

(b) the total amount of financial
assistance rendered In the First and
Second Plan periods so far to different
States (State-wise)?

The Ministor of Biumtiea {De.
K. L. Sheiwall): () A statervent s



prevention of crime and treatment of
offenders etc.

Willmmotllmhﬁhlbe
pleased to state:

{w) the number of applications
received by the Delhi Administration
for licences of Guns, Revolvers,
Spears and Swords separately in the
years 1058, 1857 and 1088 (year-wise);

(b) the number of applications
rejected in each year;

(c) the number of licences granted
for each category of arms during each
year; and

(d) the number of mpplications. for
each cutegory pending as on the 31st
December, 10587

The Minlster of Bitato in the Minis-
iry of Heme Affaive (Shri Datar): (a)
to (d). A statement is laid on the
Table of the Sabha. ([See Appendix
V, annexure No. 30.)

(a) the number of Scheduled Castes
and Bcheduled Tribes personnel
working in beth technical and non-
technical jobs in Bhilai Steel Plant;

(b) whether their gquota has been
filled up; and
(¢) if not, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar

ed that the position is as follows:

(a) Scheduled Castes—2357.
Scheduled Tribes—25.

(b) No, Sir.
(c) Difficulty in getting suitable
candidates. '

Teachers’ Tralnlag Institutions in
Tripura

2301. Shri Dasaraths Ded: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Teachers’ Training
Institutions have been transferred to
the Tripura Territorial Council; and

(b) if not, the reasons therefor?

The Minister of Home Affairs
(Shri G. B. Pant): With a view to
ensuring uniform and proper standards
of teaching in the territory, the
training institutions have not been
transferred to the Council.

’ Campus Work Projects -,

2392 Shri Warlor: Will the Minis-
ter of Education be pleased to state:

(a) the States to which grants under



The Minister of Education (Dr. K.
. Sheimali): (a) and (b). Under the
Campus Work Project Scheme funds
are Dot allocated State-wise but
grants are given to various educational
institutions through the State Gov-
\ étnments and Universities. A state-
ment giving the information is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-1318.].

- (¢) No, Sir. . -
Morpho-Phenemic Anslysis of
Languages

2303, Shri Warlor: Will the Minus-
ter of Education be pleased to state:

(a) whether grants have been given
to universities and institutions which
have taken up the work of morpho-
phonemic analysis of languages dur-
ing the year 1958-89; and

[{b)lfm,:henmthereM?

The Minister of Educantion (Dr K.
L. Shrimall): (a) Yes, Sir.

(b) 1. The Deccan College  Po-i-
graduate and Research  Institute,
Poona.

2. Gauhati University, Gauhati.

3. Calcutta University, Calcutia

4. Kerala University, Trivandrum.

5. Madras University, Madras.

+ 6. Mysore University, Mysore.

Uiilisation of Surplus War-Time
. Equipments
ruh-ll.l.w:

m{mw
( Shet Warier:
Will ¢the Minister of Dufemce be
Peased to stete:
(a) whether there is sny proposal
to utilise the ewrplus war-time equip-
tunt in Ordnance Establishments;

(b) if so, in what form; and

o

+(c) tiie main fegtures -of ..

L

|

Deputy Minister of . Defence
Raghuramainh): (a) Yes, Bir.-

(c). Utilisation of all

£

(b
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2385, Shri Ram Krishan Gapia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the



Whgy  Weitwn: Apmgers  CHAITRA 3, 1881 (SAKA) Wristen Answers 7698

ot Wk Batien 19¢, Treops |

mhnmmdumim.

the Minister of Dafesice be pleased to
state:

(a) whether it is & fact that Gov-
ernment have decided to incremse the
Milk ration of troops; and

(b) if so, the nature of steps pro-
posed to be taken to secure additional
milk?

The Minister of Defence (Shrl
Krishaa Menan): (a) No, Sir.

(b) Does not arise.

Turning and Boring Borape

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the quantity of turmng and
boring wcrape consumed (1) by domes-
tic consumers, and (i1) the quantity
actually exported during the  years
1932 to 1938;

(b) the estimated quantity of tum-
ing and boring scrap arisings dufing
1939; and

(¢) what quantity thereof Govern-
ment expect to be utilised by the
domestic consumers?

The Minister of Steel, Mines and
Fuel (Sardar Swarsn Singh): (a) (i)
Information regarding the gquantity of
turning and boring scraps consumed
by domestic consumers prior to 1054
is not available. Quantities consum-
ed during the years 1954 to 1938 by
Electric Furnace Owner in Indla,
are given below:—

1954 19,448 tons.
1988, 24,078 tons.
1988, .« 30,745 tons.
1987 . 39,07 toms,
1088 87,851 tons.

(i) Information about the quanth
ties of tuming and boring scraps

years 1884 to 1988, are shown below:—

1954 o 4218,
1968, .o 1508
1906, 5982
1957, 2,000
1988. .. 18913

turning and boring scrap m  Indie
In 1989, is estimated at about 40,000

Nagas Attack
2308, Shri D. C. Sharma: Will Lhe

(b) if so, the number of casualties;
and

{c) the number of Nagas arrested In
this connection?

The Minister of Home Affalrs
(Shri G. B. Pant): (a) Yes.

(b) None.

(c) One.

LAF, Dakota Crash at Falam

Sari D. C. Sharma: -,
1309. {wmm:

Will the Minister of Defemoe be
pleased to state:

(a) whether it is a fact that an
Indian Ajr Force Dakota crush-landed
on the runway at Palam airport or thes
28th February, 1969;

{b) it so, the number of casualties;
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{d) if so, the nature of its Andings’

The Minister of Defence ° (Bhri
Krishna Mentn): (a) Yes, Sir

{b) NiL

{c) Yes, 8ir

(d) The enquiry 15 still in pro-
grons.
Filteration Plant for Swimming Tank

at Patiala

3510, Shri 8, M. Banerjee: Will the
Minmter of Defence be pleased to
state.

(a) whether there m any proposal
to construct a filteration plant in the
swanming tank at Patiala for the
Armed Forces; and

(b) o so, the amount hikely to be
spent thereon®

The Minigier of Defemse (Shri
Krishna Memon): (a) No, Bar

(b) Does not arse.

Interest on Leans

2311. Shri Rami Reddy: Wil the
Minister of Finance be pleased to
state

(a) the total amount of interest paid
or to be pmud by the Central Govern-
ment on 1ts foreign and 1nland borrow-
ings dunng 1958-59, and

(b) the total amount of interest re-
ceived or to be received by the Cen-
tral Government during 1858-59 from
the tes 1n respect of the loans ad-

to State Governmends (State-

Written Ansoers  MARCH 33, 1980 Written Answeors 200

(Re. in
State R.E.s8-59

Andhry Pradesh . a4
Assam o™
Bihar. I92
Bombay . L B d
Kerala o 50
Madhys Pradesh IR
Madras 29
Mysore 148
Onsa 4 67
Punjb 9 66
Rapsthan 404
Uttar Pradesh 175
‘West Bengal 523
Jaromu & Kashmur 2%
Unalioceted amount 13§

ToTAL 48 36
Soclal Service Camps in Himachal

. Pradesh

2312 Shi Dalfit Singh: Will the
Minuster of Edncation be pleased fo
state

(a) the number of socmal service
camps which have been orgamsed m
Himachal Pradesh durning 1957-58 and
1958-59 so far, and

(b) the total amount spent and the
number of boys and girls who parti-
cipated 1n them?

The Minister of Edwcation (Dr. K

wise)? L. Shrimali):
- lgi'r;:m 1938-99(:-‘43;3;3-3-5’4) _
®r 1957-58 Camps 1958-59 Camps
. .
—c S«
BOYS GIRLS
T ReaBos1 31 681 3ot Re 28,368 75 1170 103

given for expenditureare Tinhie to revision on pettlement of

audited accounts

A}
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Amstaxis Grade Examinetion, 1967

$513. Bhri Badha Ramen: Will the
Minister of Hamie Affuirs be pleased
1o state:

(a) how many candidates have been
appointed as Assistants as a result of
the Assistants Grade sxamination held
in July, 1987 so far; and

(6) how many more candidates are
to be appointed and by what date?

The Minister of Sinte in the Minis-
try of Home Affalrs (Skxi Datar): (a)
488. This number includes temporary
appointments made in offices not
partivipating in the Central Secretar-
iat SBervice Bcheme.

(b) About 30. The appointments
are expected to be made shortly.

Written Asewer 7703

I514. Bhri Raghunath Singh: Wit
the Minister of Home Affabrs be
pleased to state;

o (a) and (b). A state-
ment containing the requisite infor-
mation is given below:—

Statement
sar C ed &

BURGLARIES dses report Sent up or trial Comercted
1957 . 1328 259 18
1958 . 1350 hgg wf

THEFTS . '

1957 . 5583 1220 Bs2
1958 . $993 1067 802

(c) Percentage of convictions to
reported cases In such cases is low
almost everywhere. [Every effort,
however, 15 made to work out the
cases.

Cyclone in Tripura
2315, Shri Bangshi Thakar: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it 15 a fact that recently
due to a cyclone, some 100 houses of

pura have Iallen down;

(¢) 1 50, the details of the incident;
and

(d) whether due compensation has
been paid to the vichms?

The Minister of Home Aftairs
(Shrf G. B. Fant): (a) to (c). Qn the
night of 24th February, 1859, a gale
swept over portion of Kamalpur Sub-
Division affecting the village Chulu-
bari and four other villages. Appro-
ximately 240 families were affected,
out of which 88 were rendered home-
less. One woman of village Chulu-
bari died due to injurbes received.
About 470 huts either collapsed or got
damaged involving estimated loss of
Rs. 11,500.
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(d) The injured perscsw were given
frst-aid ang ts were made
to provide temporary shelier to those
rendered homeless. Permits were
also given to procure house building
material from reserved forest with-
out royalty. In addition, the guestion
of the grant of gratuitous relief and
heouse building loan to cases of dis-
tress is under consideration.

No question of paying compensation
arises in such cases,

Outposts in Manipur

2316. Shri L. Achaw Singh: Will
the Minister of Home Affairs be

pleased to state:

(a) whether it is a fact that out-
posts of the Assam Rifles and the
Eastern Frontier Rifles have  been
withdrawn from the areas beyond
the Bark River in Munipur; and

{b) if so, reasons therefor?

The Minister of Home Affsin
(Bhri G. B. Pant): (a) and (b). It
would not be in the public interest to
disclose the positioning and location
of thege forces as such information
would be of assistance to hostile ele-
ments,

Students’ Hosteis in Punjab

2317. Shri Daljit Biagh: Will the
i of Edueation be pleased to
wtate:

{a) the total amount of aid sanction-

oollege students in Punjab during the
Seednd Five Year Plan period so far;
and B

**{b) the number of hostels con-

ol in
Loheur snd Socind Sorviee. Spmms,

mmm% Cwil e
Minister of Edmoation plensed o
state:

(a) the names of labour and social
service camps for siudents and othér
youth held with the help of Central
aid in Amritsar district duning 1968;

(b) the amount spent and the nature
of work done; and

(c) the names of such camps to be
held during 19597

The Minister of Education (Dr, K.
L. Shrimall): (a) to (c). A statement
is Inid on the Table of the Babha.
[See Appendix V, annexure No. 31.]

Andaman Ships

2319, Shri Lackman Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Govern-
ment ships owned by Andaman Ad-
ministration are debarred from carry-
lgllmﬂilm sleepers for delivering

to Railway Department in
Cochin; and

(b) if so0, reasons therefor?

wifown ¥ 7y W @
s & Wiy wifegw
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Shri Jawaharlal Nehru: I am afraid
1 have no correct information as to
where he 1:  But, I certainly hope he
15 safe

Shri M. B. Masani (Ranch: East)
Mr Speaker, Sir, while bowing to your
decizsion about the adjournment
motion whuch I respectfully think is
perfectly correct, may I say that the
wide-spread concern rather than the
interest which these developments
have elicited in the country would be

House. 1 wonder if the Prime Minis-
ter would agree to this House having
an esrly opportunity to discuss these
developments and their implications in
regard to our frontiers and other im-
plications that would follow.

Sarl Jawaharial Nehru: It is novel,

Meotion CHATITRA 2, 1881 (SAKA)

for Adjourament Tyr0-

Government has accepted the susersin.
ty of China over Tibet.

Another matter with which we are
deeply concerned is whether, because
of an obvious sort of communist ter-
ror there, the Government would be
prepared to give asylum to the Tibetan
refugees in India

Bhri 8. A. Dange (Bombay City—
Central): Sir, the Prime Minster has
stated that any such discussion would
be an interference in the internal
affairs of another country. For ex-
ample, if Peking were to discuss the
arrest of Masier Tara Singh, there
would be encugh protest here (In-
terruptions),

Shri C. D. Pande (Nain Tal); The
analogy 1s not correct.

Shri 8, A. Dange: If Peking were
to duscuss the land reforms which are
bemng threatened with cvil war here,
there would be enough trouble.
(Interruptions) 1 understand why
Shr: Masani 1s anxious to discuse it
here

Shri C. D, Pande: We want to dis-

express its views on this subject.

Shri Geray (Poona): Whatever
ruling you may give, I beg to submit
other day you stated, Sir,

motion does

REE
ie
E



gerated. I suppose even the Prime
Minister was under the Jampression
that all these were not completely

It 15 not a censure move agawnst Gov-

you decde to rule it out, you should
ponder over it

1218 hrs,
PAPERS LAID ON THE TABLE

NoTipicatioNs UNDER ALL  Inpia
Srrvices Act

The Minister of State in the Min-
istry of Home Affsirs (Bhri Datar):
Sir, I beg to lay on the Table, under
sub-section (2) of Section 3 of the
Al India Services Act, 1951, a copy of
each of the following Notifications” —

(1) GBR No 208, dated the 14th
March, 1858, maling certain
amendments to BSchedule IIT
to the Indian Administrative
Service (Pay) Rules, 1854,

(u) GSR No. 289, dated the lith
March, 1850, making certamn
amendment to the Indian
Adrministrative Service (Fixa-
tion of Cadre Strength) Regu-
lations, 1855 [Placed in L:b-
rary See No LT-1310/59)
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Bills

7th March, 1958, making certain fur-
ther amendment to the Customs and

* Cantral . Excise Duties Refund (Fixed
Rates) Rules, 1038. [Placed in Lib-
rary. See No. LT-1311/560.)

NotoricaTioN UNpEr Sza  CustoMs
Act

Skri B, R, Bhagat: Sir, I beg to lay
on the Table, under sub-section (4)
of Section 43B of the Sea Customs Act,
1878, a copy of Notification No. G.S.R.
274, dated. the Tth March, 1950.
[Placed in Library. See No. LT-1311/
%]

Cos8T STRUCTURE OF INDIAN AIRLINES
CORPORATION

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Sir, I beg to
lay on the Table a copy of the Report
of Expert Committee appointed by the
Government 1o examine the cost struc-
ture of the Indian Airlines
tion. [Placed in Library.
LT-1313/59.1

Corpora-
See No.

MANTPUR SupPrEssioN or Immoral’
Trarric W Womex AND Gous Rures

Shri Datar: Sir, on behalf of Shrimati
Alva, I beg to lay on the Table,
under sub-section (4) of Section 23
of the Suppression of Immoral Traffic
in Women and Girls Act, 1956, a copy
of Notification No. J/21/57, dated the
4th December, 1958 containing the
Manipur Suppression of Immoral
Traffic in Women and Girls Rules, 1058
and eogrigendum thereto, dated the
28th January, 1059, published im
Manipur Gazette. [Placed in Library.
See No LT-1314/50.)

1220 hre,
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following three Bills passed by
the Houses of Parllament during the
current Session and assented to by the

to Matter of Urgent
) Pubiic Importance
President since a report was made to
the House on the 16th March, 1959:
1. The Appropriation (Railways)
Bill, 1959.

2. The Appropriation (Rlﬂwan)
No. 2 Bill, 1959,

3. The Appropriation
Account) Bill, 1050.

(Vote on

1221 hrs.

CALLING-ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Revivar. or BoroER TRADE SETWEEN
INDIA AND PAKISTAN

Shrimati Na Palchoudhuri (Naba-
dwip): Under Rule 197, I beg to call
the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

‘“The reported refusal by the
Pakistan Government to hold a
meeting to discuss the question of
revival or border trade with
India.”

The ‘Deputy Minister of External
Affairs (Shrimati Lakshei Menea):
Border trade between West Bengal,
Assam and Tripura on the one hand
and East Pakistan on the other is
governed by Article VIIT of the Indo-
Pakistan Trade Agreement (1957-60).

Pakistan had put various obstacles
by restricting visas etc. and by barass-
ment of those engaged in border trade.
This was pointed out to the Pakistan
Delegation at the 1957 Trade Agree-
ment Review Conference held “at
Karachi in December. Since then,
however, this border trade has come
to a complete standstill as a result of
“Operation Close Door” started by the
Government of East Pakistan since the
beginning of 1958.

The High Commissioner for Pakis-
tan in India during his visit to Assam
in November, 1958, told Rev. Nichols
Rw MLA. and an ex-Minister, that

the Government of Pakistan were



Calling Attention to
Mattor of Urgent
Public Importance

[Shrimati Lakshmi Menon])
anxious to improve trade, part cularly
border trade, with India and suggest-
ed that the Chief Secretaries 8f Assam
and East Pakistan should meet to dis-

border trade without waiting for

e Indo-Pakistan Trade Review Con-
ference between the Governments of

India and Pakistan. The State Gov-

ernment not sure whether the High

C-mmissioner meant business parti-

cularly mm view of the exacily oppositc

policy followed by his Govemment,
referred the High Commissioner’s sug-
gestion to us After consuling the

Minustry of Commerce and industry,

we requested the Government of

Assam t- accept the High Commis-

sionet's suggestion for a Chiel Secre-

tares® Conference on border trade
provided the Chief Secretaries of West

Bengal and Tripura also particapated

in the proposed-conference Adfter the

Goverrments of Wes! Bengal and

Tripura had agreed to our suggestian,

the Chief Secretary, Government of

Assam., wrote to the Government of

East Pekistan on 5th December, 1958,

TS

-
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newspaper stornes, it was mvariably
discovered that the Government of
Pakistan had no such proposals before
them.

According to Article IX of the Indo-
Pakistan Trade Agreement (1957-00),
there has to be a s1ix monthly review of
the working of the Trade.Agreement.
The last review took place in a Con-
fercnce at Karachi in December, 18357.
Since then, several approaches have
been made to the Government of
Pakistan for a Trade Agrecment
Review Conference at Del: but no
such Conference has yet been held
Our Mmnistry of Commerce and
Industry have been anxious to hold
the Review Conference which has
been overdue since July, 1958.

The Government of East Pakistan

*Moved with the recommendation of the President.
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Motion moved:

Murrr-rorros: Rrvir ScHEMES
Mr, Speaker

Shri ll- Barma (Gauhati): When
the Canal Water Dispute comes in
(Interrup-
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(Mr. Speaker]
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Mr. Speaker: Shri Barman. After
that, I shall call Sardar A. 8. Saigal
He wants to go away. Then I will
give opportunities io Members Yrom

Mpysore, Orissa and every
other State.

An Hon. Member: Andhra?

Mr. Speaker: Yes; Andhra. I can
never forget Andloa,

Shri Jagdish Awasthi (Bilhaur):
Uttar Pradesh

Mr. Speaker: Yes Uttar Pradesh,
Bibar—all States.
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the Port Trust can remove only 10 Murshidabed to West -Bengal.” What
million tons. The rest remains there is the remson? The only remson i
and the river gets silted up yeas after that the rivers Bhagirathi and Hooghly
year. Now, Hf this process goes on are very important for the existencs
and the Ministry is cogitating over of West Bengal. Is it not sof
this matter year after year, within The long-standing argument ot
twenty years the Caleutta port will our experts, of dur engineers i
go down. It is a national concemn that in order to save the port of
and specially our concern in the city Caleutta and the city of Caleutta it
of Calcutta. The ecity of Calcutta is imperative that the Ganges water
should not go the way of Tamluk or must be diverted to a certain extent
the other cities that had existed in through West Bengal. If that is not
historical times such as Hooghly and the reason, I do not know what the
other towns. If this city goes it is reasons are. Now, without knowing
the whole State of Bengal that will the mind of Pekistan, simply to be
become desolate. The river is rising afraid of Pakistan that it may raise
up. So the small rivers that fall into an objection is not correct. I do not
Hooghly and Bhagirathi, their mouths know the reason for being afraid of

are raised and choked, and that is
leading to devastating floods every
alternate year with the result that
crores and crores worth of paddy
crops and other good crops are
being wasted. The land is becoming
marshy. I do not know why the
Ministry is not in a position to tell
this House when this scheme will be
taken up. I they cannot give the date,
at least we want to know the year
by which it will be taken up.

So far as we can infer from the
statement of the hon. Minister Shri
Patil, the reason which cannot be
told—we can only infer—is the gques-
tion of Pakistan. Here 1 want to
pose a question. In the year 1853 the
engineers opined that because the
Ganges has changed its course and

rage at Farraka. After that. many
other engineers also epined that a
‘barrage is necessary,

in our favour, in favour of raising the
Farraka barrage. Now, unless and
until Government makes a public
statement that it must be done and 1
shall be done, we cannot know what
objection Pakistan will raise. Let
Government come to a final decision.
Let them tell the world, mnot only
Pakistan but the world, that without
injuring Pakistan in any way we are
golng to save our own country. 1
#hink that will give some satisfaction
to the people of West Bengal. Tl.ey
cannot remain satisfied with this surt
of indefnite statements, this sort of
vegue statements and this phraseology
“gs soon as”. With due respect to our
Ministers, who have certainly at heart
the best interests not only of India but
every part‘of India, I beg to submit
through you to the House that the
people of West Bengal are very much
exercised, theif minds are very much
exercised, over this matter. Let them
have some assurance. Then we cam
wat 50 far as collection of data Is
concernad.

§ thank you for giving me this

-

Mr. Bpeaker: 1 am now calling
Sardar A. §. Saigal. Then I will sl
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m‘ﬁ"“*mmm grammes for rural electricfiation, they
T e Powre W A Mg owm o Teriag from want of funds
& vz & awd € 1w dar fear o
® T e R 0 Government has said that different

man, Sir, with a view to provide in-
ereasing opportumities of employ-
ment to an increasing number of
people by taking power into the
villages, the Planmung Commussion de-
cided on a programme of electn-
fication of willages during the Furst
Plah as well as the Second Plan
period Duning Second Plan
period, the Government decided to
take power mnto more than 1800 vill.
ages. And I also came to know that
the Government appointed a  Study
Group to look into this problem and
persuade the different State Govern-
ments to undertake the programmes
of rural electrification. I have come
to know from the different reports
sabmitted by the different  State
QGovernments that in undertaking pro-

Members from all States, whenever
they have any chance to speak on the
subject of Irrigation and Power, have
been urging upon the Government to
reduce the rates of irrigation m differ-
ent States. I would like to know from
the hon. Minister whether any steps

%ave been‘akensofarto reduce the

rates of 1rmgation prevailing in differ-
ent States today. We were told that the

Foodgrains
Enquiry Committes report was sub-
mitied. Another demand from the
hon Members is about the rationali-
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private companies who are
bulk supply from -
kud and also in some cases
Machkund. In case of C
they charge a rate of six
a unit for mfectricity supplied
Hirakud wheress in Jaipur
which is very near to Machkund,
rate of electricity per unit is f
annas for domestic cons

The rate varies. In Bhuwaneswar it
is three annas. In Cuttack, which is
eighteen miles from Bhuwaneswar, it
is six annas. In Jaipur, it 3 four
annas. In Puri, it is more then two
ennus. So, at least, some steps should
be “aken to rationalise the rates of
electricity prevailing in at least the
different parts of the same State.

Shri Naushir Bharucha (East Khan-
desh): It is the work of the Btate
Electricity Board.

Shri Panigrahi: State Electricity
Boards are not functioning in some
States. So far as my State is con-
cerned, it is not functioning at all

Sir. 1 was looking into the total
number of major and medium pro-
jects which were taken up durings
the First and Second Five-Year Plans
upto March, 1958 in the different
States. You will be surprised to find
that in the case of Andhra Pradesh,
31 projects were taken up but so far
only 19 projects have been completed
I am talking about major and medium
ierigation projects. In  Assam, you
will be surprised to find that no irri=
gation project was taken up—either
major or medium—during the First
Five Year Plan and during the Second
Five-Year Plan periods so far. In

Eeé
selaliait

75 projects were taken up but only
28 were completed. In Madhya Pra-
desh, 26 projects were taken up but

one was completed. In Orissa,
ects were taken up but none

o
3

"Demends  CHAITRA 2, 1881 (SAKA)

for.Graats 7746
up, only 18 were completed. In West
Bengal, against 9 projects taken up,
only 4 were completed.

You will be surprised to f#ind' from-
these figures that in DBombay the-
maximum number of projects were
taken up snd the minimum of lands
were irrigated. In Punjab the irri-
gation created was really commen-
dable. You will find from this policy
of the Irrigation and Power Ministry
that there are certain States where
no projects have at all been taken
up. Take the case of Assam. There,
not a single major or medium irri-
gation project has been taken up.
As for those States where these have
been sanctioned and have been taken
up, only a certain percentage of those
projects have been completed. The
hon. Minister was pleased to reply
also in answer to a quesiion that
Government were not in a position to
say when the rest of "those projects
were going to be completed.

Two years ago, that is, in 1857
July, an hon. Member of this House
asked the acreage of lands rrigated
from the different major projects in
the different States. This was on
16th July, 1957. The hon. Member
who asked that question was Shri
S. V. Ramaswamy. Now, he has been
promoted, and he is one of the De-
puty Ministers. But, on 16th July,
1957, the hon. Minister promised
that the information was being col-
lected and would be laid on the
Table of the House when ready. The
hon. Member who asked that question
is already & Deputy Minister, but
the information has not so far been
collected and laid on the Table of the
House, and now, it is 1959. .

Last year, I had also raised the
question of the maximum utilhsation
of the surplus machinery and equip-
ment lying in the different irrigation
prujects in this country. 1 was told
that an officer had been appointed
and he was going into this question.
I would like to know from the hon.
Minister for how many years this offi-
cer will be going into ¢his question.
Can we know positively from the
hon. Minister the total worth of
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zvailable, that demand has not been

1 would like also to refer to the
faxing mentality of Government, In
this eomnection, I would like to refer
a recent news item published in
¥ of Indic. When the
Bhavani project was construct-
ed, some seepage of water took place.
And the people in those areas utilised
that seepage water from the Lower
Bhavani project and Irrigated about
50,000 acres of paddy land and made
the State self-sufficient in paddy.
Now, Government arc thinking as to
why these people utilised this see-
page water; the water should have
gone waste, why should the cultiva-
tors and peasants in those areas
utilised that seepage water and pro-
duce paddy? So, Government are
now deciding to tax those people, and
to construct another channel so that
the seepage water will go into that
channel, and the people will be
asked to pay money for using that
water. I think this is a matter which
needs consideration. What is this
mentality. That vwhenever people use
any water from anywhere, they must
be taxed? Well, let us take into
consideration the amount of foreign
exchange which was saved by these
peasants who utilised the seepage
water which would otherwise have
gone waste, and who produced paddy
in 50,000 acres of land. 1 think Gov-
ernment should take into considera-
tion this aspect of the problem also.
With regard to flood control schemes,
we were told that the Government
of Orissa had requested for sanction
of some more money, but the Gov-
ernment of India did not conform to
their demands, and the sanction has
been reduced. In the Second Plan
period, Rs. 3'5 crores were originally
allotted to the Government of Orissa
for underisking these flood control
schemes. But, now, we hear that the
Government of India are going to
reduce this sum of Rs. 35 crores to
less than Rs. 3 crores, that is Rs. 3
erores and odd. I would like to know
from Government whether really
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this is correct. Probably, the hon.
Minister knows very well that the
Orissa State has been suffering from
floods for the last two hundred or
three hundred years, and the people
there bave been suffering very much
because of these floods and droughts
mmmmﬁumlnm

Once, the hon, Minister was pleased
to convene a meeting of the Mem-
bers of Parliament from Orissa to
discuss the irrigation and flood
control projects which are being
carried out in that State. We are
very glad over it, but the officers who
came gave some promises In that
meeting, and then went back, but none
of the promises has yet been carried
out. The hon. Minister was present
at that conference and when we
pressed for the jamuacut in the
absence of which 50,000 acres of land
are being flooded during the flood
season, we were promised that it
would be taken up immediately. I
do not know what the definition of
“immediately” is. Already one year
has passed and no efforts have been
made at least to undertake any preli-
minary earthwork for this jamuacut.

There is again the question of delta
irrigation. 'The Government of India
have sanctioned Rs. 14 crores for this
and we are glad, but you must see at
least whether the money that you
have sanctioned is being spent or not.
In respect of this Hs. 14 crores,
pointed out last year that the progress
of the work 'was not satisfactory,
but the report of the State Govern-
ment js that they are going to com-
plete it by 1860-61. Only Rs. 2 crores
have been spent so far. The people
in those sreas, whos: 'ands Wwere
taken, are not being paid compenra-
tion since the last one year. Up to
this time compensation for the land
which has been taken amounts to
Rs. 40 lakhs, but only Rs. 3 to Ra. 4
Jakhs have been paid so far.

The Planning Minister assured us
thntwhruﬁeeuthwrkomcnmh
was concerned, labour cooperatives
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[Shr: Panigrahi)
would be encouraged, but here Ry 14
erores are being spent and labour co-
operatives are not bemng encouraged
If any labour co-operative domes for-
ward, contractors come in and get
praference for the earthwork.

These are the problems which need
consideration, and because of this lack
of check on the part of the Govern-
ment of India here, the entire flood
control projects or the works which
were taken up in Orissa are not being

expedited

1 can cite only one instance In the
village of Netapur all the willagers
were assured of compensation being
paid because due to delta irrigation
canals they are going to shift from
their village to another place The
Government has agreed to the princi-
ple, but three years have passed and
no payment has been made to these
villagers, and they are not able to
shift to another place They are not
thatching their houses even These
sre the things which Government
should take into consideration

One more point and I finish It is
with regard to the irngation potential
created On the one hand, the de-
mand for power 18 increasing at such
a speed that all the power projects
which were taken up by the Govern-
ment m the different States are not
in a position to meet the demand, on
the other hand, irrigation potential w
being created but it 1s not bemng utiu-
sed for years together 1 hope this
paradox will be sdlved

Sbri Karnl Singhjl (Bikaner): To
a mainly agricultural country like
India, the Ministry of Irmgation and

which iz predominantly, or at least
vastly, a desert, I think the Ministers
Food and Agriculture can veritably
compared to the apostle of Lord

s b7

now Rajasthan was a matter
of shame ag far as the desert was con-

Demands MARCH 23, 1080

gwving Delh: a connection to the ses

As far as the Rajasthan project 1s
concerned, if we go through the report
of the Ministry of Irrigation and
Power for 1858-39 we see that the
Rajasthan feeder 1s going to be 134
miles long, of whuch the first 110 nules
will be 1n Punjab territory ‘This wnll
be lined except for the first three
miles The report, however, does not
say whether the Rajasthan Canal, 281

o miles long lying in Rajasthan tern-
tory, 18 going to be lined or not These
281 mileg are through very sandv
tertitory and very sandy tracts The
seepage loss will be conuderable 1In
the former Bikaner State, almost 30
Years ago when the Gang Canal was
brought n, it wag Iined, and 1t was
claimed to be the largest lined canal
in the world at that time T am won-
dering whether Lnmg this portion of
Rajasthan has also been considered

It we go through the Second Pive
Year Plan we see that the amount of
water resourceés in our country 1s com-
siderable  The total river water re-
sources in India were computed four

Years ago at 1358 million acre feet
The Report says:
“Investigations for an aceurate

assessment of water resources have
begun and will continue during the
Second Five Year Plan Of the
available supplies, it 13 estimatad
that 450 million acre
feet could be put to beneficial use.
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Only 76 million acre feet had how-
ever been utilised up ta 1951

Considering that there is so much
potential, 1 am wondering whether
there is a chance that we will utilige,
say, 75 per cent of this Dy the end of
this Plan or the beginning of the

The Deputy Minivter of Irrigation
and Power (Shri Hathi): Of how
much?

Shri Karnl Singhji: Of 1856 million
acre feet. If we examine the grants
for the Rajasthan Canal for the
Becond Five Year Plan we will see
that there is a provision of Ra. 18
crores for this project for the Second
Plan period. The revised estimate for
the current financial year is Rs. 2
crores, and a provision of Rs 48
crores hasg been made for the year
1059-60 The expenditure incurred
on this project both on the Punjab
and Rajasthan portions till the end of
December, 1958, which was only about
four months ago, is only Rs B0:3
lakhs. We know that if the funds are
not properly utilised, they will lapse
and we have to have a new allotntent;
slso this holds up the work and pro-
gress is slowed down. India to-day
depends on foreign imports of food-
stuffs, and anything that slows down
our river valley projects or canals
should not be tolerated. I would,
therefore, request the Government to
see that, wherever possible, these
grants are fully utilised within the

Plan period.

Further. the Rajasthan Canal is to
irrigate 20-20 lakh acres and produce
95 lakh tons of food of the total value
of Rs, 29 crores. We see that from the
report of the Ministry of Irrigation
and Power for 1958-88. A vear ago
when the Canal was launched, we
Were promised that approximately 35
lakh acres were going to be irrigated
by this Canal. whereas in this report
it is mentioned as 26-20 lakh  acres,
I would be grateful to know what is
the position about this. I was also
%0ld that there is a chance that the
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Rajasthan Canal would frrigate 350
lakh acres. Now that we are getting
a move on with the work of the
Rajasthan Canal, it becomes import-
ant st the same time that we start
planning the other things like roads,
railways, culverts, hospitals, schools
ete. which should go with the plann-
ing of any canal. Our experience with
the Bhakra Dam canal has been that
this planning was not done properly
and lagged behind. We find that even
today certain roads and mandis have
not been properly planned, and even
culverts have not been made. I would
therefore request Government that
now that we are undertaking this
world's largest canal project, thia
work and phased development should
take place side by side.

It is a matter of great happiness
that a man like Shri Kanwar Sain,
thoroughly experienced in this work,
has been appointed Chairman of the
Rajasthan Canal Board. Now that we
have a Chairman of such ability, I
would request the Minister to see that
he gets very wide powers to finish off
this work. At the moment, we have
seen that particularly at the State
level, there is  considerable bottle-
neck and red-tapism that slows down
all the projects; no matter how hard
the Central Government tries, it
suffers from an acute frustration be-
cause it cannot get a move on. So 1
hope that with a man like Shri Kan-
war Sain at the helm of affairs, the
Minister will ind 2 way out whereby
he is given far wider powers than he
has to-day so that this work goes on
uninterrupted—and under the Union
Minister's direction—so that in ten
years' time or even earller we can
meet our food problem. o

Another thing that comes along with
this is the question of settling people.
The Rajsthan Canal is going to run
approximately 300 miles in Rajasthan
all along the Pakistan border. It is
almost waste land at the present
moment and the question of settling
people there i= very important. I hope
Government will consider this matter
and see that the type of people who
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{8uri Karm Singhn)

settle there are those who can  with-
stang the rigours of the severe clima-
tic conditions of Rajasthan, that those
people will be able to settle ®here
and thus produce more food That
should be a very important criterion.

Then comes the question of the
betterment levy. In the former
Bikaner State, when the Gang Canal
was constructed 30 years ago, what
was the rate charged® I wail read out
what was done

“The maximum demang both for
proprietary rights and betterment
levy was ag follows. For old settlers,
it was fixed ai Ra. 130 per bigha New
-Re:um were required to pay onl

- 200 per bigha as price fixed by
Government rate, and no betterment
levy. Now the position 15 that as
ageinst this, the present betterment
levy is about Rs. 180 per bigha from
the olg settlers, apart from what th
peasant has already paid for oceu-
pancy rights, and the new settlers
have to pay Rs. 300 per bigha as
price in addition to befterment levy of
Rs. 180 per bigha.”

It is understandable that when .
wre launching upon a project ke
this, betterment levy is inevitable
Rut I would suggest that considering
the type of terrain through which this
Canal is going to yun, the people who
will go there may find it difficult to
Ret settled to start with, or may not
find the countryside very comfortible
to settle in Therefore, some rystem
mey be worked out whereby this
betterment levy could be charged
after the water comes, so0 that the
people get an idea of the benefits they
are golng to derive. and there will be
no beart-burning in paying the levv
The period of years durthg which thos
are mot going to charge could be
spread over 10—15 years, and paid ofr
in ensy instalments

Though not apparently concerned
with this Ministry but perhaps inti-
mately connected with it is the ques-
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ton of agricultural colleges through-
out this country. Now that our u_rl-
culture 1s expanding, it 18 imperative
that agricultural colleges are lttr‘lnd
in places where people can derive the
most use out of them, At the present
moment, there 15 one agricultural
college 1n Rajasthan situated in Udai-
put where there is hardly any wriga-
tion project, whereas in Northern
Rajasthan serviced by three canal
systems, not a single agricultural col-
lege exists You know that we have
the Suratgarh Farm which hag 30,000
acreg and 1s soon going to be probably
one of the biggest in the East I
would request that an agricultural
college be started somewhere close
by, say, i:n Ganganagar or Suratgarh,
50 that the students would be able to
derive benefits from this Suratgarh
farm

Coming back to the question of
power, the progress of power, as far
as Pumab 1s concerned, 1z more or
less according to target But so far
as Rajasthan 1s concerncd, matters
arc not moving as fast as they should
T hhd asked on the 28th August 1958
a question regarding the time by
which the Bhakra power would be
available to Rajasthan, and particular-
ly to its tail end which terminates in
Bikaner City 1 was told that Bika-
ner, that 1e, the tail end of the line
could expect to receive power from
Bhakra in 1859 Subject to correc-
tion, this date was originally fixed
sometime n 1956, but gradually it was
shifted to 1959 Already three
monthe have gone by and 1t 15 my
fear that we may not be able to
adhere to this target I would there-
fore suggest to the Minister that while
we have still 8 months before 1959
runs out, we can try a= hard as possi-
ble so that the target 1s maintained,

I had taken up the question of
generation of electricity by thermal
power in some of these towns of
Rajasthan with the Ministry of Irriga-
tion and Power sometime last Nov-
ember, We discussed at length the
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question of breakdown in the eleetri-
city last summer in Bikaner City and

to 120 degrees. We have already re-
Government to say that the electricity
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The question of maintaining ther-
mal stations in some of these places
in Rajasthan, e.g., Bikaner, Ganga-
nagar ete—in spite of Thydro-elec-

mon during the months of hot
weather there. At that time, you
will find that there will be consider-
able breakdowns for quite some time.
Unless we have some stand-by
arrangement and maintain our origi-
nal and existing thermal stations, we
may find that.the people will be put
0 a great deal of inconvenience.

This brings us to the question of
stomic energy. A lot has been heard
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and said these dayz about atomie
energy. Even our Prime Minister had
referred to a reply in Parlisment. He
said;

“Our calculations show that the
costs compare very favourably. If
the atomic power plant is put up
not in a coal area where coal 1is
there, not in an area where hydro-
electric power is easily awvailable,
where probably they would not
compare favourably. Suppose,
broadly speaking, we put it some-
where in Rajasthan, somewhere far
away from coal. They would pro-
bably be favourable”

Of course, he was thinking aloud. But
I am just venturing to suggest that
this may perhaps be considered with
a view to augment and supplement
hydro-electricity. = Bearing in mind
the expansion due to the Rajasthan
canals, Government might at some
stage consider the putting up of an
atomic power oplant in Rajasthan
desert so that the scarcity of electri-
city in some of these areas—and par-
ticularly for the purposes of lift irri-
gation from the Rajasthan canals
area—could be met from thizs power
source.

14 hm,

I will once again refer to the
brackish water area. I think this is
about the sixth or the seventh time
that I have raised this question and
I need not elaborate on this subject.
The hon. Minister was good enough
to take a lot of interest when I
raised this question in the Consulta-
tive Committeé last November.-There
are areas in Rajasthan which come
under the brackish water belt in the
Lunkaransar area of Bikaner Divi-
sion where, no matter how much
money is spent on tube wells, the
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{Shr1 Earni Singhji]
of a welfare State we expect that
costs alone should not be Wken mto
consideration but something posttave
be done in this direction

As a result of this question having
been raused several times, would you
be good enough to request Mr Kan-
war Sain, who knows this lifs frriga-
tion question in the brackish water
area very intimately, #o submit a
scheme to Parliament so that we can
then put up our suggestions, and we
may subsequently discuss them and
offer our suggestions once we know
the position? This matter has been
going on hke this for the past 8 or 7
years and, as far as I know, nothmg
positive has been done

In reply to my questicn m  the
Consultative Commuttee last Novem
ber, it was said that, “attention was
invited to the acute scarcity of drink-
ing water in the brackish water area
and the adjoining areas, and that this
was considered Every effort should
be made, 1n a Welfare State to over-
come a difficulty of thus nature It
was explained that until perennial
water and cheap power could be
made available, 1t would be difficult

to improve matters"”

Both these points will be now
available We will have perennial
water from the Rajasthan canals and
also cheap power from Bhakra I
would therefore request you %o call
for a report from Mr Kanwar Sun
and have the matter discussed here
....hic

I woulj conclude by congratulanag
you and your
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Mr. Chairman: All this reference to
you m the debate should be taken to
refer to the hon Minister and the con-
gratulations also to the hon Minister

Shkri Earad Binghji: Sir, I should
say one more thing In conclusion we
may justly congratulats ourselves as
a Nation, we have achieved a great
deal We cannot schieve all our tar-
gets unless we get the co-operation
from the States also Therefore, I re-
qguest you to find some way whereby
we can get the co-operation, and peo-
ple like Kanwar San and othery in
other parts of the country who are in
charge of such projects should be
given more powers so that they can
work directly under you and deliver
the goods

Shri T Sobramanyam (Bellary)
Irtigation and Power are very Im-
portant basic sectors in the dewelop-
ment of our economy  There is now
practically a race between the In-
creasing population on the one mde
and our capacity to create the uriga-
tmn‘potentul on the other, and, at
the sams time, utilire all  the facili-
ties  That 18 the crux of the matter

At the outset, I would like to say
that all these irngation projects
large, medium or minor should come
under one Minustry Now, large and
medium projects come under the
Minwstry of Irrigation and Power and
minor projects come under the
Ministry of Food and Agriculture To
have a co-ordinated and integrated
plan for unigation so that we have a
full picture of our requirements and
of our capacity to satisfy those re-
qurements, I would strongly suggest
that all these projects, large, medium
and minor, should come under the
Munistry of Irrigetion and Power

On major and medium projects with
which we are now concerned mme-
diately i this Mimstry, we spent
Rs 340 crores in the First Five Year
tl:llan In the second Five Year Plan
ey proposed to spend—they hgve
made a provision of—Rs. 381 crores.
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All told it comes #o about Rs. 721
wrores. ’

With regard to the potential, in the
¥irst Five Year Plan, they created a
potential of 5 million acres under the
major and medium projects. In the
Second Plan, the irrigation potential ls
10 million acrea.

It is true that in the actual utilisa-
tion of these irrigation facilities there
is a time Iag. It depends upon the
fhan-power avalable, the economic
condition of the agricultural classes
and the contour or the nature of the
soil and all these factors, That was
80 previously in the development of
any project. Therefore, it should not
create in us any sense of depression or
frustration if the development goes
slow. Still we cannot afford to be
complacent in this matter because, as
I said, there is a race that exists bet-
ween increasinf population and the
capacity to produce. ‘Therefore, I
suggest that all steps should be taken
to fully and expeditiously utilise
these irrigation facilities

The Minstry appointed a spedial
ocommitiee to go Into this matter and
they suggested several steps. The
‘State Governments were also advised
to set up working groups to review
the development work of each pro-
ject. The working group consisted
of the Development Commissioner and
the heads of the departments of Agn-
culture, Irmigation and Co-operation
They have also been reviewing the
development work and suggesting
easures. The Commimsion
also, after consultations with some of
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single grestest difficulty in the non-
utilisation of the irrigation facilities.
Luckily, that has been tackled now
and we have a survey or the align-
ment pf these field channels. It has
been made the responsibility of the
State Governments. They are actual-
1y constructed at the cost of the agri-
culturist. If the agriculturist does not
construct it, the Stats Governmant
constructs it and recovers the neces-
sary expenditure.

I am concerned intimately with one
very major irrigation project, the
Tungabhadra project. I have been
secing it from stage to stage. 1 am
glad to say that during the last few
years, the development work has been

heartening and the utilisation of the
facilities has also been A
Demonstration farms have been
started and funds have been made

available By the Central Government
to the various Staté Governments to
the tune of Ras 300 crores, for this
purpose

I would like to mention one other
matter in this connection That rela-
tes to roads, communications and
marketing facilities. Recently, I
toured this area which has been irri-
gated by the Tungabhadra canals, I
find the roads are very bad. Not only
inter-village communications but also
roads from the villages to the felds,
Due to seepage the roads have become
slushy and carts cannot pass The
agriculturist finds it very difficult 1o
take either manure or seeds to the
fleld. There is this diffeulty in get-
ting the harvested produce also to the
villages. It has become a very diffi-
cult propostion. I suggest thai the
Central Government should. ask
the State Governments to get the pro-
gress of the construction and comple-
tion of these rosds under the various
projects reviewed periodically

In this connection, I would take up
the question of water-logging This
been due to the sub-soil water

g and s0 on. That has been

very harmful to the crops and also the
foundations of buildings. Salls alee



been affected by this water logging or
by theve salts If this information is
secured, we are told that an apprasal
of the situation could be made and
proposals  for anti-water-logging
measures will be taken At present
there is no separate allocation to deal
with this problem of water-logging
They have to take money from some
other head Since it 15 a very serious
thing which affects lakhs of acres
there should be definute and specific
allocation to deal with the problem
whuch is increasing day by day Other-
wise these lands become absolutely
unfit for cultivation or wrrigation pur-
poses

In this connection, one friend has
mentioned that lands which have
been affected by scepage may be al-
lowed to be irrigated There should
tot be any difficulty, I think, with re-
gard to that problem People whoee
lands are affected by seepage should
be allowed to grow paddy if it can be
asefully done With regard to the col-
lection of the usual rates, there should
not be penalty rates, there should not
be any harsh or rigorous methods
There should be a lenient and reason-
able method of dealing with  such
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which the high level cana) passes is

long range famine relief measure,
Therefore, this high-level canal 15 an
abgolute mecessity It was origmnally
planned to be taken mn one stage but
now it seems 1t wil] be taken 1n two
stages In the first stage we are told
Yt about 68,000 acres i Bellary
district of Mysore State would be
taken up, and in the next stage
Bejlary district and the adjoining
districts of Andhra Pradesh State
Would be brought under additional
Tigation and it would be above 3 §
lakhs of aseres This project should
be implemented as early as possible
Synchronising with the digging up of
the high-level canal, we should faks
inmediate steps to see that thess
distributaries and mnors are attended
1o s0 that there may not be the usual
time-lag which we see n the other
Projects in the utihisation of the
Irrigation facilities There 18 50 much

ge in our food production We
have had the experience of building
these projects and we can look up to
the future with greater hope becauss
We have got experienced and tramned
Personnel Technological surveys have
been rendered easier, planning is
éasier They can now make detailed
Investigations and there will be no
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neod to have large variations in
astimates as we have baen seeing

j

1 would like to say-a word with

not got a large number of culitractors
to be able to take up big projects in
all these areas, Therefore, this is a
very welcome measure and [ hope all

of this corporation but still we were
told that in 1958 it distributed a
dividend to the tune of 2} per cent to
the Centra] Government and to the
subscribing State Governments. «

The Tungabhadra workshop is an
excellent one. It was started with the
idea of fnanufacturing towns, Hhoists,
and sluice gates and floodgates. Orders
have been pouring in from Chambal
and other projects. I would suggest
that full utilisation must be made of
the facilities provided under the
project.

Now, with regard to power utilisa-
tion, I submit that the measure of the
level of prosperity of a State 1is
indicated by the amount of power
consumed, It is no use comparing the
power consumed in countries like
Norway, Sweden, USA and others
The State Governments are trying to
establish grids so that they may
integrate the various hydro electrie
stations and thermal power generating
stations in the States, The future will
tend towards creating regional grids
eovering three or four Stiates.
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Ultimately it is our hope that we must
have an All India grid. The present
position in the States is that the
demand is outrunning production. It
is so.in every State. Let me take

Mysore State. It has got vast poten-
tialities of hydro-electric power, The
present installed capacity is

prepared to take electric current evem
at night for their irrigation purposes.
Even tlen it is not available and the
development of is also
lagging behind, In the Tungabadhra
project on the right bank side there

mg about 36,000 kws of which
Mysore gets 20 per cent. and another

provision for 18,000, k.ws, on the left
bank side. Still at the end of the
Second Plan period, our shortage for
power will be there and it be

will
nearly 2 lakhs of k.ws, '.l'he Shravati

that it is completed within the time
schedule, and foreign exchange also is
made available. I am glad and it has
been really heartening. And, accor-
ding to schedule in the first stage we
are going to have 1,78,000 Ews. of
power. It will go to some extent to
meet the increasing demand. When
fully developed this project will have
ten generating units each unit pro-
ducing about 89,000 k.ws. This will
be the largest generating station in
India producing the cheapest cucrent.
For developing agriculture or indus-
try in this part of the country, this is
an absolute necessity. Therefore, Sir,
I congratulate the Mumistry and
express our sense of gratitute that
they have done everything possible
to help in the completion of the
project according to schedule. I would
only like the Minister for Irrigation
to make a statement with regard to
this, that there is no difficulty, the
necessary foreign exchange has been
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secured and that it will be completed
according to plan,

Mr. Chalrman: Shri Thanulmgsm
Nadar—this 13 the hon Member's
maiden speech.

Shri Thanulingam Nadar (Nager-
wcoil): Mr. Chairman, Sir, I take thls
opportunity to draw the attention of
this Ministry to some of the irrigation
and power schemea proposed by the
Madras Government, The Madras
Government has almost exhausted all
the irrigation and power resources
avaflable within the boundary
©of the State The State has now to
depend for its irrigation resources on
Andhra, Mysore or Kerala, The
Andhra Government, of course, iz
quite willng to share the excess
waters of Kistna niver, but the
Madras Governmant 1s of the opinion
that 1t 1s too costly

In Kerala there are vast resources
for irrigation. That 1s a small State
very near the coast with plenty of
rivers, some of them are even
perennial Immediately after the hills
there are the lakes The distance
between the lakes and hills 15 | not
much Therefore, the rivers take
their sources in the hills and immed:-
ately fall into the sea on the west. The
waters of such rivers can be usefully
diverted to the eastern side of those
ghats, that iz, Madras.

Four districts Tinnevel;, Madura
Ramnad and Coimbatore, each with a
population of 30 lakhs to 40 lakhs,
are the most dry areas of the Madras
Statd¥ There is plenty of land The
only thing required is to prowide
irrigation facilities, and that is avail-
able 1n the Kerala State Five such
proposals seem to have been made by
the Madras Government. They are:
(1) the Parambikulam Scheme about
which the governments of Kerala and
Madras have come to an agreement,
(2) the Punalur project, (3) the
Pambeyar project, (4) the Upper
Periyar project and (3) the Xallar
project. All thase projects are highly
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economical and highly wseful, both
for Kerala State as well az  Madres
State.

The pecularity is that the Kerala
State cannot use these waters for any
other purpose than, if at all, for
power because there is no land avail-
able in Kerala, The problem is thm
there is plenty of water in Kerala but
no land, whereas in Madras there is
plenty of land but no water.

An Hon Member: Both should be
combined

Shri Thanulingam Nadar: If both
these States combine and they put
thewr heads together things will
improve You all know that Madras
13 a defleait State, and Kerala is stil)
worse deficit State in rice. If the
border areas of Kerala—that is,
Madras—by these waters become more
fertile and produce more rice, a part
of the benefit will go to Kerala.

But there s another difficulty At
the bemnning of this discussion the
hon Speaker was pleased to observe
that there 18 no question of politics
:n arrigation and power But I doubt
whether this will apply to Kerala, 1
am not referrmg to the present Gov-
ernment There 1s no question of
politics  between Government and
Government, but the internal politics
of Kerala 1z s0 hopelesas that it stands
in the way of these agreements being
reached between the two States In
regard to the Parambikulam scheme
itself they have come to an agreement
only after bargamning for two years.
Ultimately even the Zonal Counell
had to interfere What 1s this due to?
If one party which is ih power comes

complain that the party in power has
given all waters to the other State,
t,
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any particular party. But that 1s the
mtuation, It is the Communist Party
that i{s now m power The party by
Meelf is not against it Butft
afraid of the Congress Party There-
fore, in reapect of the Parambikulam
scheme itself it so happened that the
party in power convened an all-party
meeting to discuss the question

Shri Papigrahi: What did the Con-
Zress do?

Shri Thanulingam Nadar: Either
the PSP will not take part in 1t or
the Congress will not take part in it
Finally, the local Congress ‘was s
influenced as to  pass a  separate
resolution m  thewr party maetm;
agreemng to this scheme, and then
Communist Party had to agree to thu
agreement It took two years ‘That
was a scheme included in the Second
Five Year Plan and 1t was delayed for
two years They are now goilng to
hurry it up But the difficulty 13 that
the internal politics there will affect
very seriously thus project and the
efforis of the two governments |in
the execution of this scheme There
fore, my request 1is, this 15 a fit case
where the Central Government should”
interfere, not as a supreme authority
or -nythmg hke that but with its
goodwill it can smoothen and expedite
the agreement In that way it ean
try to do something to Madras as well
as Kerala

Sir, in  Kerala the water u a
nuisance They have got their Master
Plan and all that. It may be good
for electricity, but where 15 the space
for irmgation® 1 know something
about Kerala Before reorganusation
I wag in the Travancore-Cochin State
In the old central Travancore the
problem s not one of want of water,
but it 1= a problem of nuisance o
water Much damage is caused by
run water desiroying paddy flelds
There they pump out water and cult:-
vate In the rainy season the whole
thing s damaged by ran water If
that 1z prevented or checked, it 1 te
the advantage of Kerals and, at the
same fume, it will serve the purpose
of Madres alse If the border arems
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of Kerala produce more rice as &
result of this scheme, the food deficit
in Kerala will be minimised and their
difficulty, in regard to water nuisance
will also be munimised

Therefore, I would appeal to the
Kerala Government and also to the

Five Year'Plan and work
from the very beginmung of the Plan

Another pomnt 13 thus  The Kanya
Kumar: district to which I belong was
formerly in the Travancore-Cochin
State It forms part of the Madras
State only since the reorgamusation of
States Certmin schemes there have
been investigated namely, Chittar I
and II Now, they have to get fresh
permussion and sanction from the
Central Government s¢ as to nclude
these schemes 1n the second Five Year
Plan Since this area was in Truanku
Svargam and belonged neither to the
Madras State nor to the Travancore-
Cochin State, none of the authorities
cared to investigate further Now,
they have been investigated and
detailed estinates have been submit-
ted It may be that the Madras
Government will ask for sanction to
wnclude them in the second Five Year
Plan Therefore, I request this Minis-
try to give sanction as early as possi-
ble

I would aiso like to associate myself
with the opinion expressed by (e
previous speaker who spoke just
before me about runor wrrigation I
do not understand why it should form
part of another Minwstry, the Ministry
of Food and Agriculture There s
one Mmstry for Irmigatton Why
should the mmor urmgation work
alone form part of another Minustry
then” When 1t is minor irrigation,
people immediately think that it is
the duty of the Irrigation Ministry
to look into it. When we go to the
Irrigation Ministry they say “it is not
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our matter” and that it comes under
the Ministry of Food and Agneulture
I do not understand thuis It 1
deceiving the people What purpose
does 1t serve? Nobody has explained
that also, nobody has said what the
benefit of this procedure 18 Only
there 15 confusion and want of co-
ordination 8o, it 18 high time that
the Government thought over this
thung and reallotted munor irrigation
to the Irngation Ministry itself so as
to have co-ordination

With these words, I once agam
request the Ministry to exercise and
use 1ts good offices in bringing a rapid,
quick agreement between the Madras
and Kerala Governments on diverting
the west-flowing waters to the Madras
State

Shri Hathi: Mr Chauman, Sir, I
have heard with keen attention the
speeches made by the various hon
Members, and I am really thankful to
them for the suggestons they have
made I am also grateful to them for
the kind words they had to say for
the working of the Mistry  There
have been no doubt some suggestions
which are really useful ones and
which we shall bear 1n mund

Hon Members have referred to
various questions, beginning from the
question of international importance,
such as the canal water duspute, they
referred to the utilisation of water,
the rates of electricity, flood control
works and also to individual projects
in their constituencies With the
limited time at my disposal, I shall
try to reply to as many points as I
eould posaibly do, but 1if by chance I
cannot reply to nll the points on either
projects or other aspects, that does
not in the least mean that we are
minumising the importance of these
projects, for, we know that however
mmor & project may be, every acre-
feat of water that that reservoir fit's
and with it every acre of land that it
rrrigates will be additional production
and potential for the country Similar-
Iy on the power side also, every cusec
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of water that falls upon the turbine to
move the wheels of power will add to
the development of small and big
industries and for the development of
the country as a whole It is there-
fore that I submit that if 1 do net
mention any particular project it 1s
not 1 the least my intention that we
are minimusing their importance It
may be only for want of time

Some hon Members have referred
to the power development 1;n the
country and the pace at which we are
moving As the House 13 aware,
before the first Plan, the total genera-
tion of power, both thermal and
hydel, was 2 3 millhion kilowatts In
the first Plan we added 1 1 millhon
kilowatts making 1t 34 milhon
kilowatts In the second Plan we have
a target of adding 35 mllion
kilowatts more of power, bringing 1t
to a total of 6 § million kilowatts
That means we will be having three
times the power that existed m 1851
But when we compare, as various
hon Members have done, the per
fapta consumption in India with that
in other countries of the world, we
find that we lag far behind The per
capita consumption of our country
was about 14 units before the first
Plan, 25 units at the end of the first
Plan, and 1t might be 50 by the end
of the second Plan But when we look
to the figures of per capita consump-
tion in other countries of the world,
we should feel that there i1s yet much
scope for us to go ahead with the
development of the water resources
Secondly, with the water resources
that are available, we have a power
potential of about 40 million kilowatts
If all this water could be wutilised,
naturally we will be i;n a  position
where we can outstnp the power
generation m any other country of
the world But, as the hon Members
know for power generation of that
magnitude, 1t reguires resources And
with the limited resources at our
disposal, we are trying to add as much
as we could If all the circumstances
are favourable, the Ministry may evea
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think of doubling the present power
mn the third Five Year Plan; from 65
it may even go to 12 or 13 million
kifowatts. It all depends. But that
13 what the Munstry thunks in  terms
©f the generstien of power

So far as rural electnfieation
<oncerned, many of the hon Members
have touched the point, and rightly
s0o Power generation i1s not primarily
or mainly for the big factories. We
want really that power should reach
the innermost corners of the country
The wvillages should be elecirified, and
unless the agriculturists and the
people who are engaged on small and
cottage industries get cheaper power,
it would not be said that we have
tried to ameliorate the standard of
living of those people who hive on
agriculture which is the backbone of
the economy of our country With this
purpose in view, the Government of
India have given very careful consi-
deration as to how this power could
be made cheaply available and how
we could extend the power facilities
in the various villages where mulhions
of our people hive

As the House knows, the number of
villages electrified at the end of the
first Plan was about 7,800 During the
second Plan, we hope to add 10,600
villages more and the total will be
about 18,500

Shri Panigrahi: How much have
vou achieved so far?

Bhri Hathi: Out of this, about 14,300
villages have been electrified That
15 the actual number now

Shri Harish Chandra Mathur
(Pal1): The question raised is that
the generation of power has been
absolutely lop-sided and vast areas
and districts have been completely
left out Before he passes over to
another point, I want to know this

Shri Hathl: I am comung to all the
points that the hon. Member has in
mmd. I know his pomnt is about
Jodhpur . . .
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Shri Harish Chandra RMalour: I am

not thinking of Jodhpur; we are
getting a power house

Shri Hathi: So far as power for
small-scale industries and agricultural
purposes is concerned, the Agriculture
Ministry and the Commerce and
Industry Ministry have issued instruc-~
tions to various States concerned that
the power to the villages for agricul-
tural purposes and small-scale indus-
tries should be at a lower rate than
the rate for domestic purposes. 1
would like to give some figures for
the various States ‘The rates for
domestic purposes, small-scale indus-
tries and agricultural purposes respec-
tively are Andhra 5 annas, 2 25 annas
and J 50 annas and downward; Assam
6'40, 2-8 and 2'8; Bengal 8, 35 and
2'8 and downwards—as more power
1s used, the rate is lesser; Bihar 4, 2
and 2; Madhya Pradesh 5, 2 and 2,
Mysore 4, 1 and 0 75, Orussa 4 1 50
and 1 50; Punjab 525, 1 75 and 1°50;
Rajasthan 6, 3 and 8, UP. 550, 1 75
and 1 55 Where the cost of power
generation 13 higher, the charges are
determined according to that

It has been suggested that we
should evolve a procedure whereby
it should be possible to have a
unuform rate at least in that particular
State, if not 1n the zone With the
formation of State Electricity Board
for the whole State, 1t may be possible
to have that formula evolved. It may
not be immediately done, but it may
be possible when there 13 a common
grid and then the rate may not be at
great varlance compared to other
parts in the same State. There mught
be some exceptional cases where the
thermal power may be costly on
account of the transportation of coal,
but if we reach that positton where it
is possible to have a common grid for
that zone or at least for the major
part of the State from a big hydro-
electric or thermal power house, it may
be possible to achieve that object.
The Ministry is alive to this problem
and we are thinking as to how best
thing can be achieved.
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Shri Harish Chandra Mathur: Is
he aware that in spite of the fact that
the Commerce and  Industry
Ministry are giving subsidies for
cottage indusiries, that subsidy has
not been utilised in many of the
States even to the extent of 50 per
cent, because most of the districts
have got no electricity whatsoever?
Has he got any policy on this matter
that at least some power is generated
in all the districts or is it only lop-
sided development?

Shri Hathi: The
charging a rate would only arme i
power-supply is there. it s =a
place where there is mo supply of
power, naturally the question of
charging a rate or gving  subsidy
would not arise. So, it is a question
quite apart from fixing a unidorm
rate.

The other question was about the
vast potential for hydro-power
generation in the country that we
have, It is true that we have been
utilising very Ditle of the water
resources available, But during the
last ten years, we are trying to see
that we utilise more and more of
water resources for power-generation.
In 1951, the ratio of thermal power
to hydro-power was 7624, At the
end of the first Plan it was 77'28. On
31st March, 1858 it was 70 30. At
the end of the second Plan, it would
be 56-44, That means we are increas-
ing the Hydro-power generation and
we are trying to  utilise as  much
resources af# possible and go on
decreasing thermal generation.

1 shall now come to the observa-
tions made by various hon. Members.
Mr, Igbal Singh suggested the reorga-
nisation of the Central Water and
Power Commission, so as to give more
powers for designing, check and sup-
ervision. 1 may submit that a com-
mittee has already been appointed,
which looks into the question of re-
organisation and as soon as we get the

question of

:

all the States have
and by practice th
ing their designs for checking by
CWP.C. There is a
cedure evolved by which all
jects included in the
the commg Plan are
the CW.P.C. That means
check the designs
of technical help that the State
ernments require.

Another point he suggested is
there should be river-wise investiga-
tion and not sccording to individual
Stotes The C W.P.C. bave been doing
such an investigation. We have got
six zones—the west-flowing rivers
flowing into the Arabian Sea, the east-
flowing rivers flowing into the Bay of
Bengal, the Indus basin, the Gangs
basin, etc These are agam sub-
divided nto 10 zones and work is
being carried on on each zone by the
CWPC

g
z

g

He also referred to the rates of
power for agricultural purposes and
sm1'l-scale industries.  Then, Mr.
Barman raised a point about the flood
rontrol works undertaken by the Min-
stry and the various States concerned.
He suggested that while the towns of
Cooch-Bihar and Jalpaiguri have been
benefited, the villages have yet to get
the benefit In so far as that particu-
lar constituency of his may be con-
terned, 1t may be that more willages
hatve not becn benefited. But so far
ag the country as a whole is concern-
ed, since 1954, 62 major flood protec-
tion schemes costing about Rs. 27
trores and 513 minor schemes costing
gbout Rs. 11 crores have been under-
taken in different States. In all about
2,500 mules of embankments have been
tonstructed, Whereas the number of
town construction schemes is 48, the
humber in the case of villages is 4,200,
As a result thereof, 31 lakhs of per-
Sons in various vil'ages have been pro-
tected and about 30 lakhg acres of land
have been saved. But this is mainly
4 question which pertains to the State
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Governments. They have to formulate
their own plang for flood control. The
in

%

Then, Sardar Saigal raised a point
about the per capita consumption of
electricity, to which 1 have already
replied. He also referred to two
schemes—Hasdeo and Arpa schemes.
So far as Hasdeo scheme is concerned,
the investigation is going on and when
reports are received by the Central
Water and Power Commission for
examination they will be scrutinised
and if the project is found technicaMy
feasible we will take it up. We are
interested in all projects in all parts
of the country which are technically
sound. So, we shall give due conasi-
deration to them.
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is only three months. So, it will take
one month more. But there iy no
reason why we should be in such a
great hurry. The impredion that I
gath as also gathered by the other
hon. Members, by his speech was that
the officer has been appointed

they have and before a State is allow-
ed to purchase new machinery or an
mmport licence is given, we verify

about Rs. 3 crores, by using surplus
machinery of Damodar Valley, Bhakra,
Hirakud, Chambal, Tungabhadra and
Nagarjunasagar. We have seen that
the country is saved Rs. 3 crores by
thig exchange of machinery from one
project to another.

The other point that he referred
was apout the Mahanadi development
stages, Shri Panigrahi suggested just
now that I replied that the third and
fourth stage of Mahanadi Valley
Development will give sufficient power
and that there will be no shortage.
This is a matter of very recent memory
and, therefore, I guite remember what
reply I had given and what question
he had put. Though he might like tor
put some words into my mouth, what
I remember is that I never mentioned
that these schemes would do away
with the shortage; nor did I say"that
these schemes were to be taken up
jmmediately. The question that he
asked was:

“May 1 know, Sir, what are the
schemes which have been includ-
ed in stages IIT and IV of the
Mahanadi Valley Development
Project, and whether .any of the
schemes have been surveyed at
all?™
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In reply to that I said:

“Stage YII of the Mshanadi
Valley Development includes the
utilisation of the tail waters of the
Chiplima Power House and a
power house to be constructed
near Duleggr. The IVth stage con-
templates that the water which
will be released from Dulesar will
again be utilized at Tikkarpara
and power generated.”

‘Then there wa; another question:

“May I know whether any such
scheme will be contemplated in the
Third Five Year Plan?”

My reply was

We have not received any
scheme, but the Orissa Govern-
ment arc preparing schemes for
the Mahanadi Valley Development
(Stages III and IV).”

8o, I fail to understand how it came
upon Shri Panigrahi to remember that
1 replied that these two schemes will
do away with the power shortage in
Orissa In fact, we know that the
consumption of power, the utilisation
of power, not only in Orissa but in
all parts of the country, is goihg on
at such a rapid pace that it 1s dim-
<ult for us to cope with the demand
for comsumption of power, I never
said that this one scheme or that
scheme will do away with the need
for power in any part of the country.
What I feel is that even if you gene-
rate twice what you are generating
foday, that power will be utilized as
800N as it is generated.

There was & time when 1 remember
Members from this House as well as
the other House asked a number of
questions as to how the D.V.C. power
is going to be utilized, where it is
going to be utilized and so on. A lots
of questions were asked and every now
and then we had to say that it will
be consumed. We said “let the power
grow”. As the demand for power is
growing at such a rapid pace it is difi-
cult for us to cope up with the
demand. So, there is no question of

lima scheme itz eomplete, it will give
us 72,000 KW. With the f¥th set at
Hirakud the power house will generate
another 37,500 EW. Here I may say
that the Government is still thinking
of adding a sixth set’in the Hirakud
project. If possible, we would evea
like to do that. In principle, we think
it is necessary. So, I never sa
the power shortage of Orissa
met by Hirakud. In fact, the
is there everywhere. But, I
rather surprised at Yhe way
the hon. Member tried to put words in
my mouth which I generally do not
say. The Irrigation and Power pro-
jects, as the hon. the Spesker was
pleased to remark in the beginning,
do not at all think in terms of party
politics. After all, it fs development
of the country as a whole. I was
rather surprised that the hon. Member
tried to make a number of insinua-
tions salso.

#Shri Panigrahi: May I submit, Sir,
I made no insinuations? I only point=
ed out .

15 hrs,

Shri Hathl: He said, is the hdnis-
ter aware that this Aluminium factory
will require so much; how does he
think that this will be met. He put
a number of questions about machin-

i

it will take for the officer. The officer

has been appointed only two months
back

Shri Panigrahi: On a point of infor-
mation, Sir, I submit . .,

Mr. Deputy-Speaker: He has seem
that the hon. Minister is not yielding.
Therefore, in the end, he may say. I
will gi~e him an opportunity,

Shri Hathi: I do not want to
tate the hon. Member in any way.
whltlfeelhthatldidnutuy
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round the country and see actually
what were the difficulties that came in
the way and how best this could be
solved. They have submitted reports

the fleld channels have to be exca-
vated. The cultivators find 1t difficult
to do so. Wherever it was found that
it is difficult, it was decided that the
authorities should do it, on
behalf of the cultrvators, because they
may not. Wherever it 15 possible, if
the Gram panchayats or local people
come forward, then also, the project
authorities should give them all co-
operation and technical advice, so that
they would be ready by the time the
canal and the distributors become

;

been prepared and given to each Col-
lectax saying that water in a parti-
cular area will come by 1960, by 1961,
by 1982 and by 1963 so that by that
time all the necessary field channels,
demonstration farms, levelling, seeds
may be prepered and the project
authorities may be ready. BSo, that
is the step which we have taken so
far as this matier is concerned.

Then, there was one question that
was raised about efficiency and eco-
nomy. I would not dwell at length
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on the various steps thai have
taken. But there are one
things which I would like to
the notice of this House, Some of
them have been referred to by Shri
T. Subramanyam. That is, he refer-
red to the National Projects Construc-

g
8

tion 1n
held both by the Centre and
the States. They are undertaking
work of the various projecits. The
1dea behind it was that the surplus
personnel, machinery and man-power
could all be utilised and that if
was one such machinery it could
from project to project. The
was that it has been able to
down the rates In Kosi barrage
example, the rate which the con
tor gave was ninety per cent higher
than the esttmated rate. The National
Construction Corporation  brought
down the rate at twenty per cent

Hil

with the result that the
charges and the middlemen’s profits
hgve been eliminated; and the work
and the efficiency of the work has also
increased. The people themselves,
joining together and forming wvarious
co-operative societies, help in the
expeditious and efficlent handling
of the various projects.

Then, as you know, Sir, wvarious
commuttees have been appointed by
the Planning Commisgsion to look into
the various projects. Shri Gadgil was
Chairman of a Committee, These
were other engineers. They had goge

that report has been placed in the
Library Various

I think I have dealt
points, except two or

i
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referred to the Starred Question
No. 88 dated the 16th July, 1867.
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characterised as 'lnnhut.lu' 1 wise admissible:
Demand No No. of Cut Motion
2 lsal s ‘ 1‘ 5 ,‘ .340-341-.'?9-33_0»
64 %fkﬁs&m 829, 834, 835, 816, 837, 839
6s 92,293, 771, 773, 773, 714 775 776, 832, 897, 898, 899, 948
&6 777 778, 779
126 745, B33,

The number of the selected cut
motions will be put on the Notice
Board for the mformation of Mem-
bers.

Failure to construct canals from the
rivers Mahi, Sabarmati, Banas and
Sarnwati

8hri M. B. Thakore: I beg to move:

Failure to provide electricity in
vinaquojGM.mysmu

Shri M. B. Thakore: 1 beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100."

Need for an early settlement of Indo-
Pakistan Canal Water dispute

kel P. K, Doe: I beg to move:

“That the demand under the
head Ministry of Irrigetion and
Power be reduced by Rs. 100"

Desirability of nationalising all private
electric supply companies n Orissc

Shri P, K. Deo: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Desirability of exempting the Orime
Government from forming the electri-
city board under section 5(1) of the

Electricity (Supply) Act
Shri P. K. Deo: I beg to move:

“hat the demand under the
head Ministry of Irrigation and
Power be reduced by Rs, 100.”

Desirability of utilising power for
small {rrigation schemes in rural
areas

Shri B, Das Gupta: I beg to move:

®rhat the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100"
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Failure to work out any irrigation
+ sohemes in the district of Purulia,
Wast Bengal

Shil B, Das Gupia: I beg to' move:
“That the demand wunder the

head Ministry of Irrigation and

Power be reduced by Rs. 100"

Need to give top priority to Rihand
of Uttar Pradesh in the matter
of foreign exchange requirements

Bhyl Barju Pandey: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100."

Failure to arrange the foreign exchange
jor the Doharighat Pum Cana, Tanda
pump canal, Kano pump canal, Mata
Tila dam, Ram Ganga river project

8Shrl Barju Pandey: 1 beg to move:
“That the demand under the

head Ministry of Irrigation and
Power be reduced by Rs. 100."

Failure to provide power on cheap
rates to agriculturists

Shyl Sarju Pandey: 1 beg to move:

“That the demand under the

head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Néed to integrate flood control and
frrigation schemes

8kt Sarju Pamdey: I bag to move:
“Phet the demand under the
hesd Ministry of hrigation and
Power be reduced by Rs. 100"
Need for altotment of sufficient funds
~ for Nagarjunasagar project
Bhri B. V. Rae: I beg to move:

“Ihat the demand under the
head Ministry of Irrigation und
Power be reduced by Rs. 100."

Need for allotment of funds to scar-
city areas for srrigation schemes
Shri D. V. Rao: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100"

for Grows 3

Proper utidiaction of walvs dfter
completion of projecte

Sfirl D. V. Rao: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Pwubenduedby&.Iw:"

Failure to construct embanikment for
protecting Sundarbans area of West
Bengal from floods every year

Shri Halder: I beg to move:

“That the demand under the
head Mnistry of Irrigation and
Power be reduced by Ra. 100.*

Failure to construct canals for irriga-

tion during drought and flood s
West Bengal

Shri Halder: I beg to move:

“That the demand under the
head Ministry of Irrigation™ End
Power be reduced by Rs. 100."

Failure to inciude Sundarbans in the
two Five-Year Plans for its deve-
lopment

o Bhri Halder: 1 beg to move:

“That the demand under the
head Ministry of Irrigation asnd
Power be reduced by Rs. 100."

Failure to rehabilitate the up rooted
persong from D.V.C. area

Shrl Hal@er: I beg ta move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100."

Excluding Sundarbans areas from con~
tour survey

Shri Halder: I beg to move:
“That the demand under the

head Ministry of Irrigation and
Power be reduced by Rs. 100."

Failure of Mayurgkshi scheme to
supply water during cultivation

Shri Halder: I beg to move:
“That the demand under the

head Minstry of Irrigation and
Power be reduced by Rs. 100."
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to protect agricultural land on

barks of rivers Mahi, Sabar-
mati, Saraswati, Rupen and Pushpa-
wati in Gujerat

- Shri M. B. Thakore: I beg to move:

- “That the demand wunder the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to protect villages on the banks
of rivers Sabarmati, Mahi, Saraswati,
Pushpawati and Rupen

Shri M. B. Thakore: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to rehabilitate the displaced
persons at Hirakud and in giving
adequate compensation for their
‘submerged lands

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Necessity of regulating the flow of the
Tel River in Orissa by providing
small dams along all its tributaries

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Besirability of completing  the
Chiplima Power House Project at
an early date to meet the power
scarcity in Orissa

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

‘Need for extending the 132 k.w. trans-
mission line of the Machkund Hydel
project from Rayagadda to Kesinga

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
. be reduced by Rs. 100.”

CHAITRA 2, 1881 (SAKA)
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Desirability of making the Mahanadi
navigable throughout the year by
blasting the boulders at the river
bed.

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Desirability of taking up the Bhim-
kund project in Orissa at an early
date

Shri P. K. Deo: T beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Urgent necessity of constructing Ganga
Barrage at Farakka, West Bengal

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to provide foreign exchange
for Sharvathy Valley project

Shri Mohammed Imam: 1 beg te
move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to utilise the full irrigation
facilities from the project construct-
ed

Shri Mohammed Imam:
move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

I beg to

Failure to check corruption and waste-
ful exrpenditure in the construction
of Bhakra Reservoir

Shri Mohammed Imam:
move:

“That the demand wunder the
head Multi-purpose river scheme:

be reduced by Rs. 100.”

I beg to



™1

Denradiinty of somtly up with
Clchcﬂuwdnmud‘h
Brehmaputra at the sharp ‘U’ bend

beyond the north-eastern frontier of
India

Bari P. X Deo: I beg to move

“That the demand under the
head Mulh-purpose niver schemes
be‘reduced by Rs 100"

Need to construct and mamntamn saline
flood protection embankments to
prevent sahne mundatwon 1 the
coastal belt of Orusa

Shri P K Deo: I beg to move

“That the demand under the
head Miscellaneous Departments
and other Expenditure under the
Mmistry of Irmgation and Power
be reduced by Rs 100"

Need for putting up a thermagl station
of 80 MWS at Kesinga at en early date

Bhri P. K Deo, I beg to move

“That the demand wunder the
bead Miscellaneous Departments
and other Expenditure under the
Mimstry of Irrigation and Power
be reduced by Rs 100"

Denrabibity of generating power by
utilisng drops varying from 6 feet
to 8 feet in the exting canals

Shri P K Deo' I beg tq,move

“That the demand under the
head Miscellaneous Departments
and other Expenditure under the
Ministry of Irrigation and Power
be reduced by Rs 100"

Desirabslity of speeding up the rural
efectrification programme 1 Onssn
Shri P. K. Deo: I beg to move

“That the demand under the
head Other Capital Outlay of the
Ministry of Irmgation and Power
be reduced by Rs 100"

Need to step wup rural electrification
programmes

Shri B. Dass Gupta: I beg to move

“That the demand under the
head Other Capital Outlay of the

Demands MARCH 23, 1006

-
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Munistry of Irrigation and Fower
be reduced by Rs. 100"

Mr Deputy-Spesker: These cut
motions are now before the House,

Shri C, K Nalr (Outer Delhi)* We
are very glad to hear the speech of
the hon Deputy Minister which
showed how thorough he 15 with all
the facts and figures of the vamous
projects and the vamous problems con-
fronting us I congratulate the Minis-
try in making certain progress in re-
gerd to exchange of engineering per-
sonnel with other countries Ex-
thange of engineering personnel will
go a long way in the development of
our plans and projects The planned
machinery, I think, 15 not working
verv satisfactorily For example, 1
wanted the construction of a drag line
for the Najafgarh nalla which 15 g
erying need of Dellt  They said 1t
13 not possible

Shri Hsthi: Not always It 15 not
under the Irngation Minstry

Shri C K Nair, That would have
¢xpedited our work It was under the
consideration of the Central Water and
Power Commussion

Bhri Jaipal Singh (Ranchi West—
Reserved—Sch Tribes) It does not
come under this Minstry

Bhri C K, Nair. Central Water and
Power Commussion 1x under this
Minustry, 1 suppose

Shri Hati Th
CPWD 15 comes under

8hri C K Nalr, The question
Nujafgarh nalla hag btm:qrepll'hedle:
t to the attention of the gutho-
nites but no Mimstry or no Depart-
ment is held responsible for the desilt
e i '™, 02
n Delly
—d It causes



In thus connection, I would hke to
congratulate the Government for haV-
ing created a circle for the centrally-
admirustered areas  Although it was

officers are not appointed tll now
That delays the expeditious execution
of their plan Therefore, 1 would re-
quest the Ministry to look into that
problem also

Generally, the urban questions are
dealt with quickly, but the rurel pro-

example
Shadhara bund was constructed some
years ago to save the GT Road ral-
way line and Shadhara town from the

CHAITRA 2, 1881 (SAKA)
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should be Jooked into

Shr1 Barman has pamnted a gloomy
picture about how the miting gques-
tion of the Hooghly 18 threatenung
Calcutta, I think the same 15 perhaps
happening about Deli also This
water-logging i Delhu 13 also gomng
to be a menace because about two or
three feet down below where I stand
I am told there 1s water-logging

ed by the Prime Mimster last year
We would like to know the detals of
the proposals made by that comms-
sion or commuttee
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has
every Territory 1s to
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of all States and all
Mr. Deputy-Speaker: Bihar would
be ed, but in ita turn. Now, it is

Shrl Jagdish Awasthi: UP, is

call



797 Demands CHAITRA 8, 1881 (SAKA)

T dwemit o @

v T g

e ot grpheer oK QO -
# o wr R ¥ gy onff do P
o w oy ¥ @y WX A
ot § ot vww TR {0 T ey
e A O ft Tt § gl O oy
¥ ww F ol ot | amoRw gy
wt s R it & ag® e aw
R £ rofy wET o Wi o o W
ve ¥w gt T wrT § 1 W W
g€ ofcar § Wi g e Y
7T & 1 gt TT Y AT e @ Y
woaar qr o fre® of o & i
T o TT 9o XN T TT@ W R
™ Tog ¥ arex o @ qr & W)
wewT Rl

1588 hrs.

C. R. RaMAN in the
[Sex BP&;;I{:; in
& g WA o wdfi s
! wowr i e wen § fe few
o0y & YW AreT wifi WY W ety

wrrar fawr & € 7€ afear foew
i § v @ vy ¥ fedenan
agdw & FarawT aT% AT wgram §
e gedi Ao ¥ feved g &
frgsram v wpar ) w

for Grants 8

§ St firwrer g ot wgt ol ww
¢ v wrg i fwn Qe

W sOw TwC W f i Wy
wwrw ft wpy wgw § 1 @t arwe
=y

3
PEREFE X
&

fear o e vy o w7 fear
mr {1 ¥ @ m@r o« fe fgw
o wight Ffew ag fr ww v A
wEy 1 Iaw AT gt fs oy
o g W W 39w O el
N qu st 1 wnoaff sEer
war gy, o e g e {
wRER o A wah

# frier wor wgn § &
forr womeY i qrft o wft § ar iy
Wt §, I caret o st w soy
% war aer W@ 1w oWt
foret & o Wil oF gy o
t) frmg e wuai ¥ ol
v forft gfwrt o @ir  gverc



F g
»
354
54

312714
I3i
1347

ﬁ%?ﬁig
2444
ﬁé?éi

1%
%
4
1

]
Py
I
13
a4
|
AN

122

1414

14474
ﬂ?;g
241
- q.g%
2y

|
¥
a
3
%
:
7

regard to eleciric power and keenly
request for the immediate implemen-
tation of the Upper Sileru Hydro-
.electric scheme included

‘Second Plgn.

The Upper Sfleru Hydro-elecinc
-mhmq{mmmml

by the Commission This project has
been divided into two stages keeping
in view the foreign exchange deficit
of our country. In the first

power will be available to the
1,20,000 kW within a period
years The estimated cost
stage of the project would be
Rs. 8 crores to Rs. 7

out to about Rs 600
when compared with
electric projects in the country
about Rs 2000 per kW.
will also realise that 1t will be a
ful investment as the return will be
of the order of 112 per cent against
3 to 6 per eent. with regard to mmilar
projects.

The surplus and used-up machinery
%n Tungabhadra and Machkund Hydro-
electric projects can be profitably
diverted to start the work This
project 13 located 1n dense forest
area  Hence, development of paper
and tunber industries 1s envisaged.
Bemides, a large number of tribal
people mhabit this area, and this
forms the main project for their eco-
nomic development. I submit that
the only way to develop the tribal
people of this area 1s o ingtiate this
project, which will provide employ-
ment opportunities for a large num-
ber

g
Tdx2s
kb

It appears that some minor objec-
tions have been raised by the Govern-
ment of Orissa
project

*English -trenslation of speech delivered by Shri K. V. Padaly in

{
|
§
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In the Light of all these, 1 earnestly
request that the execution of the first
stage of the Upper Sileru project be'
undertaken immediately and the Gov-
ermment of Andhra Pradesh be direct-
ed to initiate the project forthwitk.

I thank you for this opportunuty

8hri P. K. Deo: After all these con-
gratulatory speeches, the feeling on
this side of the House 1s that th~
Demands of the Ministry should not
be allowed to be passed without

tion, only 70 million acres have been
brought under irrigation, that is 33
per cent of the total land under cul-)
tivation, That a country can be

5
g
o
<
g
g
is

must have a projeet of 1
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The Ferro Chrome plant to be put up
at Jajpur Road i1s being delayed for
lack of electriaty

In this connection, I beg to submat

for Grants “ 7806

ble for them to have an Electricity
Board for various reasons  They sald
that ence an Electricity Board was
formed, it would be g commercial con-
cern and most of the profits would go
towards income tax—which af the
moment went to the Orissa treasury
So 1t would not be posmble for &
State Iike Orissa with Limited resourc-
es to go in for a Board Secondly,
they say that the rural electrification
programme which is not a commer-
cially economic proposihon would get
a setback if left in charge of the
Board Then they say that there will
be dusl control—because 1rmgation
and power are interlinked subjects—
rrigation would be under the control
of the Government end power would
be under the control of the Board, and
then there would be conflict 1n the
admimstration of the vanoug multi-
purpose projects

In thus connection, I would lke to
place the viewpoint of the consumers
before the House They have been
pressing that thesr interests will be
better served if a Board i3 formed It
18 for the Government to give thought
over the mrtter and decide which
would be the most switable to all con-
cerned.

It will save Dribrugarh and other aress
which are constantly thresiened by
the Brahmaputra

Lastly, I would Like to draw atten-

In this con-
nection, I would like to point out that
to save the lands from the tidal waves,
formerly small zamundars along the
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[Dr. Atchamamba)
delayed because of this factor The
Sileru project is an example, Sileru
is a small tributary of Babari which 1s
saelf a tobutary of Godavary
Bileru 1s on the border between
Andhrs Pradesh and Orssa. In the
ceme of the Machkund project, the
Orissa and the Andhra Governments
agreed that seventy per cent of the
power produced at Machkind would
utilised by Andhra and thurty per
by Orissa and it 18 being done
that In that very agreement, it
aliso smid that Andhra could de-
further power projects on this
river, Sileru, for 99 years 1e 99
lease was given But for the
conetructed at Machkund, it was
perennial river, the water
only for four months It has
now become a perennial river due the
continuous flow from the Durh so
that power could be extracted from
that river

Besides this, the river Soibur takes
a turn and there is a drop of about
950 feet 50 that at different levels we
could different power projects
very

I HLH

E
i

m India The power project
would be much chesper than even
Shravati, take up & project at

At this level of 350 feet we are con-
templating to produce 1,00,000 KWs
Later on, if we have another project
a little lower down at 600 feet
have 250,000 KWs This 1s

3
g

merging landg wiil arise  Heve there
question of any dam We have
or

trouble to bring the water through
tunne! and amounts
money on that to get
small river, they can eamly
all the lands there with the
15 already available there
cause of this objection, this proy
delayed

Sar, 1t 13 a very good and
power project When we cons

i
aiégg
EFERE..

i

southern pemnsular region of India,
Andhra has got the least power All
the other portions have got much more
power than Andhra, eg, Madrags has
8 times more than Andhra There-
fore, this power project iz a great

necessity for Andhra. I hope
Government would go 1nto thus
and see that it 13 sanchoned
a short time gnd work begun
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Skt Padim Dév: I the thorning muan.mnn-bﬁ:ﬁ-
antrounced Bpéaker As regards the Damoddd ¥

mnm-mb’u?m 1mmmmﬁnmuﬁ

Shrl C. R. Pattabhl Ramsn (Kum-
bakonam): Mr. Chairman, Sir, I am
grateful to you for the readiness with

though I belong to Arcot they have
adopted me and returned e with a
fairly good majority.

8ir, while supporting the Demands

It must alse be remembered that so
far ag the Hirakud project is concern-

:
;
&
:

There are at present Flood Control
Boards in 12 States and four River
Commussions for the PBrahmaputrs,
the Ganga, the North-west rivers and
the Central India rivers respectively.
The high level committee on floods
which was set up in April, 1957 te
assegs the flood problem has taken up
its task in earnest and I am glad to
say, on account of the various control
Works executed since 1954, that many
of the floods have been checked and
Protection has been afforded fo €2
towns and nearly 50 lakh acres have
been saved for irmgation purposes,
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unutilised and under-utilised irnga-
tion potential due to poor planmng of
the distributary system, power
facilities and the Iike, I know I am
treading on corns and am hikely to be
controversial At the end of the first

823 Detnands MARCH 23, 1958 for Grenta 7834
[Bhri C. R. Pattabhi Raman] .

domestic consumption, for small- lnlang up three or four States so far
scale industrize, etc., is increasing and as electricity gnd is copcerned, It Is
we will have to meet it. Otferwise, essential 1n a country like ours, As
we will be falling short of the needs pointed ocut by the hon Lady Member
As Bhri Mathur pointed out, there from Bezwada, it is really inequitable
will be lop-sided development In thltpowernts‘ﬂlwﬁ‘b.w
some parts of Indwa, the per capita high in one area ‘and very low in
consumption of electrimity 15 very another area The incidence should
high and it {3 miserably low m some be spread over the whole of India and
parts. We cannot have a strong himb for that we must have a really good
and a weak limb; shortage of power grid system There should be three or
will certainly affect some regions much ?;rtem?mmeﬂve;nﬁnvm
more severely than other areas o . “hmun:

reports that have been presented to
Parhament

The present food shortage can be
met not merely by the big irmgation
projects which will cost foreign ex-
change, but also by having more
tanks  Apart from having more
tanks and wells, what 1s more 1mpor-
tant 15 mmproving the existing ones
Now what happens is that Govern-
thent undertakes the construction of
wells Then they are not looked after
properly with the result that in 2-8
years they cave n 8o, what 13 more
important in the various villages is
to see that the wells are properly
maintained

The execution of various irrigation
and power projects 18 a matter of ut-
most importance to the nation The
faith of the people 18 pinned on these
projects, because they are the chief
means on which ultimately the agri-
cultural and mdustrial self-sufficien-
cy will depend Itilt.thmt.otut.
most importance tha unnecessery ax-
pectations which may not materialise
are not raised in the common pmn
‘“‘fhﬂtmeehhmnmmm.
l!ledtothefullutmllibhm”
that there need not be any dislllusion-
mmtwhx&w{ﬂhnmmm_

One more point and I am done, The
hon Deputy Minister referred to the
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will also have to be taken up soon.

Mr. Chairman: I am now calling the
hon. Member from Hamirpur. Then

FErk & w1 wyrerr ot § o I

afe faorelt ® gy, gy doemsl ®
# I, WY WY W oW qi o el
ard | Y@ Ay w9 g ged
a1 Wt § 1 & ag e § T R
s T fear § 1 feorlt dar v
% Ty F o o dend IR
#F wirx 9w s g Sfe
TUET T AT AT ATy W o o
forefy ot faoelt ol FwwT agw Iy
figear el & a foay o+ i WY gEw
v it figewr off vy ey | w9 wFE
# e o oft Wt e adt ¢, W@
w T ad § o I ey it & Wit
N § wher ofosw wor qrar § )
o e I ford gefir fed and &
o fiet ) e e & 3w 2 el
£ ot o wiet & wvefort Y O Wy
¥ ol wwg v ¥ fewlr wfomk
ot & | W xR 7 o dewr wOl
queht § xg T & wrRrl o @
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® urefi wY 7 f® & A F Qv ¥ Y € WIC ¥ oY g enfe v v

&1 M arfes § 1 ot feafy &
wi & WY WY JweT IgEh faeEr
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o # WOwT S| I SR #Y
wire & ST wrgaT § | IO NRw gt
WA et R AR
ww F et oy fw Q¥ & f ot area
Hayfreg § 1 g gy oy o

e ey guT EET 8 ) W
¥ yRftw geerc ] wmar AT amw
% &iw wwrar YT 99 wrar fa
® mU gy O @ e e B
fooft Bfienr 3w aiw A ® |79 faeet
R A A Ied o ff, I o
#r faely g €7 Wi ® ST @ AW
fear mr 1 & ¥ ag Wk s
wg § fie 99 W ® W -
TfeEt }, whw wwgT o fremr @
IW qY ¥ AT F W D feay S
faorefy 7 v ¥ 3@ &1 ¥ 0 WY
Y guT s3ife ag TF T T g,
Y Wy et § | el ww A
*t 7 & O arw T gor | foreft
¥ I ww §Y gwar ar few o
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ot gt TuT R ¥ e oh
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ot IR st st Wi o @
fis faededt sy ¥ & 7 ot @ W
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e ot oft el o ¥ vy W
AR R R Tk wtw ¥
s farel ®Y arnfa feqy ar o8
oY Ty TH AP T EH G

gaafy wgew, # o A WX
g ¥ WY AT FATT KA | AR
€T wiw § Ay & wew TW § Wik
g FEw AT AT AW {1 TAeT
3% X four mar @, ¥f ¥ A ww
HEh wdad w1 wrgaq A fwd W
A § g T @ oeT 1At she fy
Y ¥R AEY A 4y A & ug e
g Fe 3 aiw &7 @Y aga «@ 919 AR
¢ T & Ty | @

W &Ry & g & A s
TR W i wT gwdT w@T § Wi
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nii o gk 41 ooy fec W
g texs § a § wma Yo ¥
we f pir ot g & gl &
oy wft § i wceT< WY ST & s
T W A dAr Wiy sk agr ot 7
T ATy e 9w Fer aigg

garafer o, @ 1eys—ye w1 s
aw W ¥ A g & fe fewnd
%Y wire sifirs & wfirs wrer Rt ard «
q ot off %1 ST IE AT #F ITH
feorrar gt § o e age qTEOw
T 3% T we ] & awler e
R Fremicd e
IN I § Al AN e war
g1 S A W Wit ¥ 9T e
aft faeam ) &% et e gy o
FOFIC 7 w1 wwrwr agh won &
fieT o T ETHATET ¥ oA FTITHT
¢ WU 9 wwaT §F @@ W
Ty 1 91§ o www oy g
1y diw aF ot xw o § 1 ¥few
x@ % LE it & Tonr 7 oamr
21 Wt fgdm far ow ag I
T § T | W A W ol -
af gefr &1 = ¢ o g e wgr
9T % fromme AgT W wr s
[ G 97 ST WS FORIT { I T
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g 3w g & fis Tt g gt Wit
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¥, & o sfrk ¥ ar firelt st Ty
¥, T AP W7 ¥T7 W ¥ faqv AW
W wr wmar § fe o e W wnfeg
wwx it vy § s wEw o¥ O wft
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* Shri V. P Nayar: We have notes-
[orf oo g} sarily to wait for the quorum

gort A0 wwla wer ot ¥ s
§ fie g aut & findww wgt 3 | e g
W ¥y wge Ay Fowrlr o el oY
forwr ot € gEdr S Iy word
WTd aifis I oY 6 A AT w7 FweT
Bog oo @Y i wg faelt iy
atad wire WY qedy o wfy
g At sk Y ey & ot 3T e
# wr oW T NI g F
FTOT gOTT T § o il wew g

Mr. Chairman: Then, the hon. Mem-
ber from Chitaldrug may be patweat
for a minute or two—

Now, there 13 quorum, the hon
Member from Chitaldrug may
start

Shri Mohammed Imam (Chital-
drug) Irmgation and power are two
vital factors on the development of
which depend the prosperity of the
country and the well-bemyg and hap-
piness of the people Tha has been
realised by the Planning Commussion
and by Government, and I know that
substantia]l amounts have been ear-
marked for the development of irr-
gation and power I am also conacious
that maghty dams have been construct-
edm-aremthecmseo!emtmchon.
and many multipurpose hydro-electric
works have been constructed

The primary object of talung  up
these reservoirs was firstly to grow
mmfoodaadhelpfoodpmdueuon,
8nd secondly to see that as much
power as possible 15 generated for
mdmﬁdevdmn:mdfurdomu-
tic consumption But it 1s to be re-
grettedthatmspﬂeo!wmnwbu
dams having been completed, the food
posihon has not improved to any

appreciable extent, or rather, it hag
become worse The chief difficulty
18 this, that though we have

constructed & number of projects,



Let us analyse for a moment why
this water is not readily made use of.

is ready, the reservoir is not ready, as
in the case of Ghataprabha; or, when
the reservoir is ready, the channel is

attended to by Government. It is only
then that the water from the reservoir

can be put to proper use.

Again I may point out to the Gov-
ernment and the hon. Minister some
of the drawbacks and some of the
problems that attend the construction
of these reservoirs.

Firstly, there is the question of the
estimates. I find from my study of
all these reservoirs that no estimate s
final. Originally the amount of the
estimate will be a modest one, but in
course of time that is revised a num-
ber of times. I may give you the
example of the Chambal Hydroelectric
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to starve and there is famine, For
such a big State, to have only 1} mil-
lion acres under irrigation means very
little. There are great facilities. The
Mysore Government and the loeal

It is quite necessary that if we have
to satisfy the people throughout the
<country, we have to take up minor
irrigation works It is not only a
question of having new minor irriga-

Coming to
vati, the Deputy , of course,
just now gave some sort of an assu-
rance that tenders will be called and
quotations will be accepted.

Shri Hathi: Tenders have been cal-
led already.

Shri Mohammed Imam: From the
Minister, Sir, through you, an assu-
rance that this Shravati project will
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three to four times cosily.
Thermal station, of course, works out
per is practiceble. It is
cheaper in areas which are near coal
bearing areas. Even out of these
two, I submit that wherever there
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ftmnhwwwh be forence i the supply and preferen-
tudied. M a tlal tariffs. But ewen then such sort

«bst of production per unit likely think this point ehold be looked

tricity (Supply) Act, 1948. I appre-
ciate that the formulation of a sound
national policy in the matter of power
generation is not an easy task, parti-
cularly in a country where distances
are vast terrain & very peculiar and
1here is often mixed economy in
‘power generation. So, control and
Tegulation of utilities becomes a
special problem, Even then, it is very
meoessary that some type of broad
Teatures of a national power policy
are laid down.

Bo far as I feel, it is the shortage of

|
g
|
;
£

power generating units, When I read
about it I was quite pleased that after
all we are hitting the nail right on the
head. But when I opened the De-
mand for Grants I was surprised $o
find that only Rs. 25,000 were allotted
for this subject. I wonder what the
Power Wing or, for the matter of that,
anybody can do in the matter of deve-
loping small standardised self-contain-
ed power generating units with Rs.
25,000 only. To my mind, the pattern
of power generation in India might be
such that our entire countryside may
have to be dotted with these small
power generating units so that in the
remote places eleciricity may be had,
if not, of an economic rate, at least at

seasonable rate. It is an important
plank in our national plan and if we
develop these small units and distri-
bute them all over the country, per-
hape that may form a big plank in

“our national policy. To my mind what

charkha has been to textile industry
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Feeder canal and main canal taking
from this dam 15 also well abivanc-

:
|
-]
:
g
H

works may progress in both the dis-
tricts Bankura and Midnapore sumul-
tanously. The progress appears to he
very satisfactory, but handicapped by,
financial limitationg

Then, I come to the Ganga barrage
which 1s also called the Faraka bar-_
rage. The West Bengal Axumhly
mudumnmmoulmoluummdﬂ
1 read a few lines, the whole Housé
will be convinced of the urgency of
the acheme. It says:

“_ .this Assembly is of opmion
that for improving the food situa-
tion 1n West Bengal, for improving
irrigation and ' dramnage facilhities, -
in the State, for imptoving health--
conditions, for the expansion of:
industry and trade, for saving the
Calcutta Port by improving the
now fastly deteriorating river
Hooghly-Bhagirathi, for maintain-
g the supply of drmhng water
1 Calcutta by keepmg down lll:-_
nity for facilitating irrigation in
the neighbouring districts of Mur-
shidabad and Malda, and for making
possible an all- weather water
route from Calcutta io' Bihar and
UP. and the construction of a
rail-road link between South
Bengal and North Bengal, and for
various other reasons, the Farakka

* Barrage Scheme cannot.be delayed
eny more for any reason whatso-
ever,”

This scheme s very important from
several points of view.

The Calcutta Part earns about 50 per
cent of fore'gn exchange, that is, about
Rs. 300 crores. Fifty per cent of our
foreign trade passes through Caleutis
port. It serves the hiriterland of UP.,
Bihar, Nepal, Tibet, ©~ West Bengal,
Assam, Orissa and some portions of

for Grants

Madhya Pradesh. It provides the im-
portant facilities of water

which this region needs durlig the First.
and the Second Plan periods. It is of
great help to the newly sprung up
industries in Durgapur, Rourkelr and
Bhilai. The Railwey Ministry often
says that the irregularity’ of train
serv.ce in this region is due to engines:
being out of order due to the salinity
of water and so on. If this project is
undertaken then it will serve a5 @
proper interink with West Bengal,
North Bengal and Assam.

The Minustry of lnd Com-
munications have already spent Rs. 200
crorgs Tor the development of Calcutta
port..-Thig wnll \help road transport
and, thiy wull .provide a link with.
North Bengal. It will also create
water transport up to UP and Bihar
permanently

It 1s very important that the Health
Ministry should provide adequate-
water supply to Calcutta in which
about 50 lakhs of people reside. 'It
15 not poss ble ta provide adequate
Jwater supply through the tube-wells
‘It has been found that if'the discharge
increases, then, water is drawn from-
the sea and it becomeg saline. _

As you know, Sur, West Bengal is a
thickly-populated ;area. More food
could be produced in this reglon it
you provide sufficient irmgation faci-

otthhponuotmdm
each and every Ministry.

Farraka barrage scheme is very
impumn. It shoulde taken muu-
Second Five Year Plan ftselt. It #t' s

7848 .
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not possible, you should give it top-
most priority and include it in the
Third Five Year Plan. Due to repeat-
od investigations, this has not
been inecluded m the previous Plan
periods. So, my request is: ‘Do not
press for further investigation at
present”. Then, it will not be includ-
ed even in the Third Five Year Plan.
If more investigation is required then
I suggest to run parsllel investigation
and construct as is in the general prac-
tice followed in other major projects.
I hope the Ministry will see that steps
are taken for the approval of Kang-
sabati project and also to see that
work is taken up at Farraka barrage
w'thin the Second Five Year Plan,

Mr. Chairmsn: I have to tell the
House that six hours heve been allot-
ted for this Demand. In that case,
we shall have to sit up to 8-20

An hon. Member: No, Sir

Shri Naushir Bbarucha: Let the
hon. Mjnister reply on Thursday

Bhri T. B. Vittal Eao: Let the hon
Minister go through our speeches

Shri Raghunath Singh: We should
have a chance to spesk.

Mr. Chalrman: Shall we sit up to
8-207 (Interruptions)

Shri Naushir Bharucha: The Busi-
ness Advisory Committee smd that
one hour may be allowed at the dis-
eretion of the Chair.

Shri D. C. Sharma: We not only
know the value of water and electri-
city, but we also know the value of
sitting late.

Shrl D. V. Rao (Nalgonda): For-
tunately or unfortunately, in Andhra
Pradesh, there are & good number of
schemes which have been started
even before the Eirst Five Year Plan,

for Grants 7850

When the Second Plan was being
formulated, some of the aschemes
which had already been started in the
First Five Year Plan were taken up;
they were called continuing schemes.
Some new schemes were also added.
But in Andhra Pradesh it is our mis-
fourtune that some of the continuing
schemes which ought to have been
continued have not been taken up, and
they are the Godavar: scheme and the
Tungabhadra High Leval Canal
scheme It 1s evident that previously,
Government had invested séme money
over these projects, So, if they are
stopped or delayed after some time
for one reason or the other, then the
loss that we have to incur 18 very
much; in this way, these projecis are
becoming more costly, and in the end
it 15 the peasants and the people who
have to bear the whole loss either
mn the form of high betterment charg-
es or in the form of higher taxation.

1 am glad that a few hours before,
the hon, Mirnuster was kind enough to
announce that the Tungabhadra High
Leval Canal scheme be approved and
also sanctioned, if I understood him

correctly But in this respect, we

of
water in these canals should not be
reduced. We want an to
that effect from the hon. Minister,
1 hope the hon. Minuster will be
enough to give this assurance.

kS

The next project that I would
to bring to the notice of the House
the Nagarjunasagar project. It
been previously said that this is one
of the biggest projects, but due to
paucity of funds, this i1s being delayed.
1t is not only that but even up till
now, the entire scheme has not been
either approved or sanctioned, as far
as I know, It is one
which has been approved, for

Ew
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cient 1mportance or priority in the
matter of taking up schemes It 1s no
use refusing irrigation facilities due to
whatever reasons 1n areas where the
people are in need of urrigation and
want 1t We want to build up an 1rn-
gation system mn which the local
peasantry partxipates It 1s not possi-
ble under the present state of things
There should not only be need for
irngation, but there should also be a
desire for urigation In this respect,
I would Like to mention the Telengana
districts and Rayalaseems districts
I thing the whole of the peasantry
there 15 1rmgation-minded and no
sooner than the project 13 completed,
the peasaniry will be ready to use
the water There will not be any lag
between completion of the project and
utilisation of water

One more thing about the better-
ment levy Of course, today Punjab
= affected by 1t 'Tomorrow other
States also will have to face this pro-
blem It will be seriously comung up
m other States Nowadays we are
thindung of @iving 30 many incentives
1o various sectors of our economy, the
mdugtmal sector, private agencies and
s0 on But we are not thinking of
any incentivea for the poor peasant If

for Grants 7354

collecting taxes from them in the

that What about the raw materials
that peasants grow m these urrigated
lands® It i1s the industry which bene-
fits thereby Therefore, the burden
should not fall on the peasantry alone,
the other sectors also should have
their share Industry should bear its
own share For this, the whole sys-
tem of betterment levy should be re-
viewed and 1t has to be worked out
m such a way that the small peasant
should not have any burden, even
the richer section also should have
their due share, but not unnecessary
ot burdensome share

It we re-formulate our policy on
these lines, there 18 every chance of
the schemes going ahead

Mr Speaker. The hon Minster

Shri Naushir Bharucha: Are we sit-
ting tll 6307

Mr Speaker: Yes

Shri Naushir Bharmcha. This un-
expected prolongation of the session
completely upsets our work In the
Business Adwvisory Committee, we
said that the sitting would be upto
erM

Mr Speaker: Hon Members want
some more time Today we carry on
with this After all, we have to get
along with the busimess Unfortunate-
ly hon Members have no right to
send substitutes here We have to get
along The next working day we
have to start discusaion on the De-
mands of another Mmstry Ooss-
sionally, hon Members have to sit &
little longer It Shrl Naushir
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[Mr. Speaker]
Bhanicha rmses objection, what am I
{0 do”?

&nﬁmm:&wn’hm
= day are too much

Mr. Bpeaker: 1 am also smitting It
15 not as if 1 am going home

Shri T B Vittal Rao: An hour ago
there was no quorum

Mr, Speaker: It 135 m thewr hands
He 15 one of the mportant Whips of
his Party 1 would request hon
Members to continue and dispose of
these Demands Otherwise, this wall
have to be carried over to the next
working day

Shri T. B Viital Rao, May I make
a submussfon® Some more hon Mem-
bers may be allowed to speak and the
hon Minmister may reply tomorrow-—
the next working day

8hri Raghunath Singh (Varanasi)
We should be allowed to speak We
shall make our points and he may
give an exhaustive reply on the next
working day There 18 the canal
water dispute, etc (Interruptions )

An Hon Member. Five runutes for
each hon Member

Mr Speaker: Hereafter the only
alternative for me 15 to sit with the
whole House in the Central Hall when
I fix the tme I have been progres-
sively increasing the time from 60, 70
80 and 80 hours to 120 hours Shn
Bharucha was also there We divided
the tung They also apportioned prio-
mties Unfortunately, we are not in
a posttion to increase the length of
the hours during the day; it 15 in the
bands of Prowvidence It 1s not gs if
I want to stand m the way Let us
finish thiz Let other hon. Members be
@iven gome other opportunity From
time to time when an occasion arises, I
will give them any amount of time for
:il:cum Now, let us get through

18
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Hafiz Mohammud Ibrahim: Mr.
Speaker, Sir, I think the hon Mem-
bers for the irerest they have
shown i1n the work connected with
the Ministry of Irmgation and Power.
During the discussion several points
were raised and some of them had al-
ready been answered by the Deputy
Minster Ishalldealmthatewot
those pomnts 1 was specifically ask-
ed about two or three things 1 was
asked in this House durang the discus-
sion to say something about Ganga
Barrage, Gandak and about ShravatL

Shri T. B, Vitial Rao: What about
Godavar Valley—Pochampad?

Hafir Mohammad ITbrahim 1 was
asked to specrfically desl with this
question That request was made by
the hon Members who spoke here
today Therefore, I mcntion them

So far as Shravat: is concerned, on
a Previous occasion m this House, I
expressed myselt 1n thes~ terms that
ptobably no Member of this House was
<0 cnamoured of that scheme as my-
se¢lt Now without going into the
whole story, I am able to say today
{F the information of the hon Mem-
bers that for all practical purposes
the scheme has been adopted to be
executed and as much of foreign ex-
change as 15 1equured for that has also
becn allowed

Shn Mohammed Imam: What does
this ‘for all practical purposes’ mean?

for Grants

Hafiz Mohammad Ibrahim: I am not
utlering anv wrd here in some sepa-
rale or concealed sense, I am not con-
cedling something and saying some-
thing I am quite clear and straight-
forward and I am saying what 15 mmy
mind ‘For all practical purposes’
Means that so far the work was only
theoretical and now the time for
Practical work has come and the work
1S begun That 1s what T meant 'That
15 the story ebout Shravat:

As far as Gandak project i1s con-
cérned, it 15 true that the scheme was
conceived long ago The gte at
Which the construction of the dam has



<continue, probably, without
also

Mr. Bpeaker: Having regard,to the
average attendance every day, there
as quorum

Shrl § M. Banerjee (Kanpur)
“There 1s always quorum during the
Question Hélr

Mr Speaker: All hon
who are-interested are here

Members

Shri T..B. Vittal Rao: The Gov-*
ernment was not willing to co-operate
when we reguested W extehd the
time even by half an hour That was
very unkind of them We have been
co-operating 1n everything ‘There
are several hon Members who want
to speak on this subject The hon
Member there who comes from the
famine districts of Anantapur wanted
to speak, but he was not given any
time

Shri Jagdish Awesthi: Qur requests
were igpored -

Mr, Speaker: I find from the list of
speakers that as many as 20 to 22 hon
Members have spoken

Shri Jagdish Awasthi: There are
States and ulso groups frofm which no
<ne has beén called

|
Mr. Bpeaker: I have tried to acco-
modate all the Staes

Shri Rami Reddy (Cuddapah): We
may be given five minutes each

Demanils CHAITEA 2, 1881 (SAKA)
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Mr. Speakiy! For that also you need
a- quorum. Wow, let us get through
thus today Hereafter, hon Members
wilt sit 1n dhe Central Hall every
evening before they disperse or imme-
duately after they disperse and give
me an agreed List of speakers within
the time aHotted

Jagdish Awasthic No represen-
tative was called from some groups
and even States

Shri Achar (Mangalore) It 15 not
only a question of States My sub-
mission 1s that from a particular State
the same persgns are called and others
are never called

Mr. Speaker: Their parties must
take care pf that Let us get through
this, and I would request hon Mem
bers here to keep the quorum

Shri T. B, Vittal Bao There 1s no
quorum now

Mr. Speaker: Very well, the bell
may be rung The hon Minster must
see to {t that there i1s quorum With-
out & gluorum even those hon Mem-
bers who are willing to it become
helpless When the House 15 sitting
beyond six o'clock, the Minister must
take personal responsibility to see that
there 13 quorum How many times am
[ to png the bell?

Shri Jagdish Awasthl. There 1s
gquorum

*Mr. Speaker- Very well We shall
get along !

18 hrs - ’

Hafix Mohammpd Ibrahim: I was
spedking about Gandak project, and
I was saying that the matter was wait-
ing for sometime for obtammmng the
congent, of the- Nepal Goverpment m
pegard to the use of the land which
is involved In the meanwhle, there
arose a queshon between -Bihar and

Pradesh In regard to that I
made a- stajement ,in this. Houge, and
hav!n:.'remmd?d the hon Members
of that statement, I need not say axy-
thing at all abous that: But thaf"thing.
was mentioned in that statement and

L]
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the result was that difference was
resolved. The Uttar Pradesh Govern-
ment consented (o participate in the
scheme as a full-fledged partner and
other matters also were satisfactorily
decided between the two Govern-
ments, and at that time also I was
present So, so far as the Gandak pro-
ject 13 concerned, 1t is ready to be
taken up except for the reason that
the Nepal Government had to give con-
sent. Everybody knows that they are
having elections in Nepal; #lections
are going on there. They have finish-
ed now, and so far probably the Gov-
ernment has not been formed yet

18.03 hrs.
[Surx Barmaw m the Chair]

Till the Government 13 formed 1n
Nepal, it 15 not possible to obtain any
sort of consent from them There-
fore, till then, we have to wait. As
soon ag that consent 1s received, then
the scheme will be taken up The
Ministry, the Planning Commussion and
everybody else, including the Gov-
ernment of India, are quite in favour
of it. They have accepted 1t and they
are prepared to begin it

Pandit D. N. Tiwary: Till the
agreement 1s made with the Nepal
Government, the canal work may be-
gin from Bihar or UP sde.

Hafizx Mohammad Ibrshim: 1 said
you have to begin work there at the
land which belongs to another man
who has not yet given consent. You
will be trespassing on his land if you
go and do something on the spot
There 1s nothing to be done on paper
What was required to be done on
paper is already done On the spot
the work has to commence There-
fore, if you go there without the con-
sent, then we will be trespassing and
we can be prosecuted. I do not know
if there is any law in the Nepal Gov-
ernment with regard to that. But to
begin before that 1s not possible.

As far as the Ganga Barrage is con-
oerned, 1 consider that this barrage is
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not a scheme of West Bbngal alone.
It is not a Jocal scheme. In my opi-
nion at least that scheme is &an all-
India one. The port of Calcutta ik of
all-India importance, and if any de-
terioration has been going on there,
and i that difficulty is

if the difficulties 1n the way of
borne traffic are done away wi

when I say that we do not see that
thing only from the point of view of
Bengal We view 1t from the point of
view of India That 12 one thing.

There is another point The dete-
rioration which 1s there:in the port
has been there smince 1833; 1t is more
than a century old So, something
has to be done expeditiously and at
an early date 1n order to remove those
difficulties But much time had to be
spent 1n the technical examination of
that scheme, which was conceived.
In that comnection, one gentleman,
Dr. Hensen, was invited and he was

¢ entrusted with the examination. He

examined the scheme and made a re-
port. As I said m the other House,
that scheme has been examined and
the report has been read by the Cen-
tral Water and Power Commission and
other engineere They have come to
know that there are certain other
points about which suggestions had
been made by Dr. Hensen, but he had
left them for further examination by
others. So, technical examination to

So, our desire that the scheme should
be taken up is there The soundness
of the scheme 15 there. Some hon.
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An Hom. Momber: Najafgarh nulla

Hafix Mohammad ITbrahim: That has
«ilted up m many places Work 1s pro-
gressng there at the present moment
and 1t 15 hoped that before the next
monsoon the work will be finished, as
far as Najafgarh 1s concerned

Now I come to another point which
+was raised by an hon Member from
Onssa, and I regret that I will be
making an answer will be disappoint-
mg and for that I wish to be excused

Shri D. C. Sharma* Don't rptke that
Announcement

Hafis Mohammad Ibrahim' The point
38 this The Electricity Supply Act of
1848 has made 1t mmcumbent upon the
States to form electnicity boards in
each State I have come to know to-
day in this House that Orissa has not
done 1t Now 1t ;s deaired that should
be examuned If I have correctly un
«erstood, he has desired that Orissa
mav be exempted

Bhri Panigrahi. For some years

Hafiz Mohammed Ibrahim: . and they
may be excused from forming that in
that State At the same time, there is
one piece of information with me that
there 1s a notification which has to be
15sued before the formation of a board,
and that notice has already been is-
sued there ‘There 18 no pro-
vision 1n the law which enables
the Government to exempt any
one A particular action which
18 the first step has been taken Noh-
fication has been made Still it 15 ex-
pected that the Government may be
able to give exemption in that case
It 15 so obvious a case that 1t should
not have been conceived by any one
that the Government will be able to
give any exemption Nor could such
& request be made because, there
could be nothing but disappointment
in the reply 1 mught be excused for
that :f I am not mble to do any good
here

Another question was ahout trans-
mission lines in Omasa Instead of
Jnﬂdn'.a reply orally, I shall read

1s taking steps to procure the eguip-
ment for 1t and the CW and PC are
giving the necessary assistance Thu
lire 13 intended to take Machkund
power to the coastal areas of Southern
Orissa  This 1s the reply to the ques-
tion which was put about this matter

As far as the Nagarjunasagar pro-
ject 18 concerned, 1t was smd*that some

more money 18 regquired

Shri P. K. Deo: Will the hon Minis-
ter throw some light on the Bhum
Kund project?

Mr, Chairman. Let the hon Minis-
ter have lus own say first Later on,
any Member may ask about any parti-
cular project

Hafiz Mohammad Ibrahim As re-
gards the money required and the
treatment that has, 1n the past, been
accorded to that State m regard to the
giving of money, that would be evi-
dent from the two examples which 1
cite here and after that, I will not say
anything In 1956-57, the provision
in the Budget was Rs 300 lakhs, but
the actual money which was given for
the purpose of that scheme was Rs
396 lakhs Again m 1857-58, there
was a provision of only Rs 550 lakhs,
but actually the amount given was Rs
700 lakhs Then in 1958-59, the pro-
vision was Rs 700 lakhs and that
sum of Rs 700 lakhs has been given
I can say still that if that request has
come or 1 to come, we can say that
Ve can consider 1t If it would be pos-
:)1“}119 for us, we will meet the wishes

erwise we will ha
od for that ve to be excus-

I can say something about t ther
things But, time 15 passing Ib:lkoa up
this Canal water question, that was
referred to duning the speeches There
then, Other things also I might take

up Unfortumtely, now, there
15 0o ime I knew that Members them-
selves are probably more anxious te
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@0 out of this place than myseif. So,
1 do not want to tax them further on.
As far as this Canal water question is
conoerned, there is one difficulty, my
dificulty. Probably Members want to
hear that 1 will be able to tell and say
here in this House something very
pleasing. In that respect I will be dis-
appointing.

Shri 8. M. Banerjee: The report pof
the delegation.

Hafis Mohammad Ibrahim: There
are so many such news which appear
in the papers. I can say that we, in
the Government of India, do not know
about those things. They have
not hecn conveyed to us. On whose
authority, this has come in the papers,
is for them to know. It is for them to
know who are responsible for that. I
am mentioning this simply because
this point was raised during the dis-
cussions today. Our delegation is at
present in Washington. For the past
three months, discussions have been
going on and they have not yet come
to any conclusion. Another thing I
would like to bring to the notice of
hon. Members and it is this. Whatever
transpires at those meetings are secret.
It is an agreement among all these
three parties—World Bank, Pakistan
and Indie. They are in duty bound
and pledge-bound not to express any-
thing about that.

Shri Naldurgker (Osmansbad): But
Pakistan has revealed what has hap-
pened there.

Hafis Mohammad Ibrahim: I can as-
wsure hon. Members of this House that

I am not withholding anything and
that I am not concealing anything.

An Hon, Member: Let him finish.

* Pandit D. N. Tiwary: Let him keep
to his time,

Hafis Mohammad Ibrahim: I con-
clude, not because I do not want to
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speak, but because hon. Members do
not want to hear.

Sardar A. 8. Saigal (Janjgir): What

- about the levy of one naya paiss fax

per cent on electricity consumed for
the rural population?

Sbri Sadhan Gupta (Calcutta—
East): On a point of information, Sir.
We have been told that the Ganga
Barrage Scheme will be taken in the
shoriest possible time. We are all
anxious about this scheme. May we
know whether it will be taken up
during the Second Plan period or the
Third Plan period or later?

An Hon, Member: Or, in the Fourth
Plan?

shri Hathi: We cannot give any
definite date.

Mr. Chalrman: There are certain cut
motjons. I take it that the cut motions
are not being pressed.

All the Cut Motions were, by leave,
withdrawn

Now, the question is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, to
complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1960, in respect of the heads of de-
mands entered in the second column
thereof against Demands Nos. 64 to
g6, 125 and 128 relating to the
Ministry of Irrigation and Power.”

The motion was adopted.
18.25 hrs.

The Lok Sabha then adjourned till
Eleven aof the clock on Thursday,
March 36, 1959/Chaitra 5, 1881 (Saka).
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